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449,01 Heard MreT.N.KeSingh, Sts Aduo",b and Mro .
A.Bimal Singh, learned counsel for ‘the applicant
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" and also Mr. B.C.Pathak, learned Add1,C.G.S.C.
for respondsnt No,1 and Mr. Shahiwaiﬁ, lsarnead
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applicant, requests for sarly hearing. List on

In the meanuhile, interin order dated
17.8 o1 suspandlng ths Operatxon of the ﬁ‘f‘
,\ordars datéﬁ 10,8.01 and 13.8.01 shall continus.
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.-18.9.2001 Mr B.C. Pathak, learned 'Addl C.G.S.C.,
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has stated that he is yet to obtain necessary
instructions for filing of written statement.
Filing of written statement is - essential 1n this
case. I_nﬁ ‘t‘he- circumstances the respondents are
allowed four weeks.time to submit their written
statement. Instead of -post:ing the matter for
hearing let the case be listed on 16.10.01 for
written statement,+ if any. In the meanthe the.
interim order, passed earlier shaJl contmue ilnt]l'
further orders. ‘ . : R
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On the request madae by Nr.B;C.Patha

learned Addl.C.G.5¢C three weeks time is
granted te the respondents to file ukitten:
statemebt, List on 13.11,2001 for order,
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. Heard ,_ng.‘If.‘N.SJ.ngh. learned counsel
for theiéppliéant and also Mr.A.Deb Roy,
learned Sr.C.G+.3.C. Mr.Roy has stated that -
he is ﬁ awaiting instruction from the respon—
dents to submit written statement. |

Considering the facts and® circumsta=-
nces,'the respondent No.l is allowed further
four weeks time to file wittten statement.
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: Hiaring in cojcluded on 17.1.2002.
Housvsxi at the absfnCQW of Sri A.Dab Ray,
5Te CaG.5. LJ time is granted to .
Union of India to ma«e further argument on
the matter. Mre. H.Chanda, learned counsel
informed that Sri A.Deb Ray,“is si'‘tk and he
is net in a pasition te argusgnt, (We have
heard the matter extanaiuély. |
2N

L;sékggAzz 12302 for further hearing.

Haara also Mr. R.khan, learned counsel far

lsarnsd(
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ﬂember Vice=Chai raman

‘tHeard the leadned counsel for the. parties.
Hearing c_:;%oncluded. Judgment delivered in open court,

kept in s!eparate sheets! The application is allowed.

No order zls to'costs.
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judgment ?
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

Original Application No0.320 of 2001

Date of decision: This the 22nd day of January 2002

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman

The Hon'ble Mr K.K. Sharma, Administrative Member

Shri A. Romenkumar Singh, IPS,

Resident of Kolshamthong Ahanthem Leikai,

P.0. and P.S, Imphal, Manipur,

last employed as Inspector General of Pohce (Crime),
Manipur, Imphal.

By Advocates Mr T. Nanda Kumar Singh, Mr A. Bimal,

Mr A, Mahendra, Mr T. Rajundra and Mr P.K. Roy.
'~ versus - .

1. The Union of India, through the
Home Secretary to the Government of India,
Ministry of Home Affairs,
New Delhi. =~

2. The State of Manipur, through the
Principal Secretary (Home),
Government of Manipur,
Imphal, Manipur.

3. The Com missioner (DP),

"~ Government.of Manipur,
Secretanat Im phal Manipur.

4. The Director General of Police,
‘Manipur, Imphal.

5. Shri M.K. Das, IPS,

Inspector General of Police (Int.),

Manipur, Imphal.
By Advocate Mr A. Deb Roy, Sr. C.G S C. and
Mr G.N. Sahewal'la

sessven

0 R D E R (ORAL)

CHOWDHURY. J. (V.C.)

«eeee.Applicant

’
4

«esess Respondents

The apphcant 'is a promotee officer in the Indian Police

Service., In conformlty w1th the Indian Police Service (Recru:Ltment) Rules,

1954 and the Indian Police Service (Appointment by Promotion) Regulations,

1955 he was appointed in the Indian- Police Service (IPS for short) in the

Manipur - Tripura Cadre. The ap)p‘]icant was appointed in the supertime

scale of Rs.18,400-22,400 ’with effect from 1.3.1999 and posted as Inspector

General of Police (Intelligence), Manipur. He was thereafter transferred

and posted as Inspector General of Police (Law and Order). The respondents



2 » (N

“took umbrage in vthe matter of promotion of the IPS officers by tﬁe State
in 'breach of the. djrections of the Central Government in no uncertain
‘terms. By a ic':o‘m munication addressed to the Chief Secretary, Government
of Manipur, the Ministry of Home Affairsl brought the ‘attent'Lon of the
Government of Manipur to the guidelines issued vide letter No0.45020/11/97~
IPS-IT dated 15.1._1999 wherein it was mentioned that the IPS offieers
_w.ho had completed 14, 18, 26 and 30 years of service were eligible fof
consideration for promotion to the gtades of DIGP, IGP, Addl. DGP _and.
DGP respectively, depending upon the availability of posts. The said
com munication also conveyed. that' it was noticed that the IPS officefs
of 1975 and 1982 batch were p’romdted'to the ranks of Addl., DGP an‘d
IGP respectively in the State of Manipur. Those officers, so far, did not
complete the minimum stipulated years of service as preécribed under
the guidelines and therefore, action of the State Government in prbmoting
those officers amounted to violation of rules., The Government of India
took a serious view of the that and the State Government was accordingly
dlreeted to revert the officers who were not | eligible for promotior; to
various grades as per’ Government of India's guidelines dated 15.1.1999,
By communication dated 28.6.1999 the State Government informed that
the vacancy of IGP arose when- the old rules were in operation and prior to
coming into force of the new rules dated 15.1.1999. As per the norms issued
by the Government of India dated 28.12.1990 the minimum years of service
required was seventeen yeers. Accordingly two officers jneluding the applicant
were eligible for promotion to the post‘of IGP as on 1.1.1999 when the
vacancies in the post of IGP were available, although fortnal appointment
ortiers were issued only on ‘1.3.1999. Similarly, the State Government also
mentioned about the facts and circumstances for appointing .the Addl. DGP.
It also referred to the norms of relaxation in the N.E. Statee. While things
rested at this stage the Government of India advised the State Government
for Central deputation of the app]icant' vide com munication dated 9.1.2001

followed by a Fax message ‘dated 12.1.2001. The State Government by

L ' : its-.:..-oo.ot
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its com munication dated 22.1,2001 stated that the State Government had
already proposed the name of Shri N. Shyamanahda Singh, IPS for
consideration of central deputation. The State Government also expressed
inability "to'dispense with“the services .of the applicant at that stage. By an
order of the Government of India dated 8.6.2001, the applicant was posted
as IGP (Crime). When things rested at this stage the impugned Fax message
was issued whereby the Central Government approved the appointment
of the applicant as DIGP in the Border Security Force (BSF for short)
in the pay scale of Rs.16,400-20,000 on deputation basis for a penod
of five years from the date of assumption of charge of the post or until
further orders whichever event takes place earlier. By the eame_ Fax
message the State Government of Manipur \;vas requested to relieve the
applicant im mediately in order to en‘able him to take up his new

assignment. ‘By order dated 13.8.2001 the State Government duly complied

its

with the said Fax message and the applicant was released with im mediate .
%

effect to enable him to join as DIG, BSF on Central deputation with

BSF for a period of five years or until futher orders whichever event

- takes place earlier. He was accordingly directed to report to the Director

General, BSF, New Delhi for further orders. The legitimacy of the said
action of the respondents is being challenged in this application as arbitrary

and discriminatory.

2. "~ The Union of India as well as the State of Manipur, the
Com missioner (Department of Personnel), Government ‘of Manipur and
the Director General of Police, Manipur filed their written statements
contesting the claim of the applicant. The Union of India in their written
statement, supporting the order of appointment of the applicant on
deputation, mentioned Rule 6 of the IPS (Cadre) Rules, 1954 empow.er.i.ng
the Central Government to take IPS officers from State cadres for filling
up various posts under the Central Government with the concurrence of
the State Government concerned. It was averred that the said rules also
prov1ded that in case of any’ disagreement between the State and the

Centre, the matter was to be decided by the Central Government and

theooooototaco
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ithe State - Government shall give effect to the de;:ision of the Central
zGovernment'. The .services of the applicant wefe offered -by the State
Government fof posting under the Central deerrnﬁent organisations vide
Fax ’message dated 23.2.2001. If-was éJSO.:state‘dfc?hat‘the WUdion of India was
%a]so in possession  of the information that continuation of the app]ican__t .
fin the. State was not in the public -interest‘. The épplicant's suitability
%for Centrai deputation = was accordingly considered by the Central
EGovernment and he was found suitable for being posted as DIG, BSF at
?the Centre in terms of Rule 6 of the IPS Cadre Rﬁles. In the written .
‘statement the Central Government denying the allegations made in para’
5.b pf the application stated that F.R.15(a) of the FRSR -was not attracted.
The'app]icaﬁt was taken on Central deputation under que 6 of the IPS
l(Cadre) Rules, 1954, The respondents further stated that the DGP,.TIipura
%and DG/ADG, Meghalaya were taken on deputation as IG in thg BSF and
:also stated that all India - seniority was majhtained in the matﬁer of
%promotion at the Centre whereas State seniority was maintained in the_
3.State. The pay of the applicant which he was getting as IGFP in the State
iwould be protected on 'députation as DIG, BSF .and therefore, the applicant
zwould not suffer financially. Tt was also mentioned that no IPS ofﬁcef
!senior to the applicant was appointed as IGP at the Centre and even
?IPS officers of 1979, 1980 and 1981 batches were posted as DIG at the
Centre. Therefore, there was no violation of article 311(2) of the
Constitution of India, nor the said deputation can be tel;m-ed as a measure
. of penalty. The respondent Nos.2, 3 and ‘4 while djsputﬁng the claim of

ithe applicant stated that the applicant -aldngwith four other IPS officers

i .
‘were considered for promotion to the Supertime Scale posts of IGP by

\the Screening Com mittee's meeting held on 22.2,1999, Out of five IPS
‘ofﬁcers, one belonged to the 1981 batch and the others belonged to the
1982 batch. Out of the said four persons of the 1982 batch, the senlorlty

1of the applicant was at serial No.3. At the relevant time when the
i

faforesaid consideration took place, some officers of the 1981 bai:ch and

‘;abo've were on deputation to the Central Government and as such, their

?cases were not considered. It was mentioned that if the cases of 1981

batche.eceeees
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‘batch end above 4were considered then the applicant would not have been
appointed in the Supertime Scale of IGP. It was also asserted that the
Government of India. objected to the promotion of the applicant in the
rank of IGP 'w'ithout completing the minimum stipulated period Jof 18 years
of service as prescribed by the Government Notification dated 15.1.1999,
which would reveal that on 22.2,1999 when the. S.creenin-g Com mittee‘
:Meeti_ng was held the applicant did not possess the minimum qualifying
service. It also ment'Lon)ed about the letter of the State Government dated
 28.6.,1999, It, was'.also stated that in view of the Noijfication dated
13.5.1999 the notification on the subject issued on 28.12.1990 byi necessary

implication did not hold the field.

3. ' Challenging .the impugned action of the respondents in appointing
the applicant as DIG, BSF on deputation vide Fax message dated 12.1.2001 -
~.and the consequent releese order of the State Government dated 22.1.2001,
Mr T. Nanda Kumar S:i_ngh, learned Sr. Counsel appearing on behalf of
the applicant, submitted that the aforesaid action of the respondents is
contrary to Rule 9 of the IPS (Pay) Rules, 1954 and also in viclation
of F.R. 15(a) read with F.R.49 of the FRSR. The 1earned Sr. counsel
submitted that the impugned action of the. respondents also suffers from:

the vices of malaflde exercise of power on extraneous con51deratlon.
~ Lastly, he submitted that it amounted to reduction of rank -in violation

of Article 311(2) of the Constitution.

4 Mr A, Deb Roy, learned Sr.'C.G.S.C. and Mr G.N. Sahewalla,
learned Sf. Counsel appearing on behalf of respondent Nos.2 and 4, refuting
"the contention of the applicant pointed out to the process of selection
‘that wes held on 22.2.1999, Both the counsel submitted that, admittedly,
~as on 22.2.1999 the.. applicant was not eligible for being appointed on
‘promotion as IGP, As mentioned in the written statement the ceses of |
IPS officers of 1981 Batch and above, who were e]igible to be considered,
if considered the applicant could not have been appointed as suf:h.
Therefore, the said appointment to the rank of IGP'did not confer any
v_ested righton the applicant. Mr Sahewalla, leerned Sr. Counsel for the

State respondents also referred to Rule 6 of the IPS (Cadre) Rules, 1954,

which.eieeeses
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-and‘_ contended,, that: .no: " consent, -as.-such, was required. for. sending .
an IPS Cadre officer to Centralv deputation. . Mr A. Deb Roy, rlearned Sr.
C.G.S.C., referring tQ the IPS (Pay) Rules, 1954 contended that a member
of the serviée canv be appointed to a post mentioned in Schedule II. The
posﬁ of DIG in the BSF is mentioned 1n Schedule TI, and therefqre; the
applicant was rightly placed in his cadre.v
3. We have given our anxious consideration in the 'matter. Whether
.for vsending on deputation of a Cadre officer to the Central Government
-further consent of the incumbent under F.R.15 is hecessary or not is
the question ffocﬂése'd by the learned Sr. couﬁsél for thé applicant. A‘ccording'
to the learned Sr. counsel for the applicant such consent is essential in
conformity with F.R.15(a) and for that purpbse. he referred to é number
of  decisions of the Supreme Court, namely Amar Nath Bhatia Vs. ﬁnion
of India and others, reported in 1987 (1) SLR l.d, State of Punjab and
others Vs. Inder >Sj_ngh and -others, reported in (1997) 8 SCC 372 and.‘
Umapati Choudhary Vs.‘State of Bihar and others, repofted in (1994) 4
SCC 659 and a" number of like cases. The learned counsel for the
respond’ents, on the other hand, submittéd that the requirement of consent
is done away with in view of thé Scheme mentioned in .Rule 6 of the
TIPS Cadre Rules. Since.the application can be disposed of on the _othér
issues, we are not inclined to go into that issue and leave matter here.
In our opinion, however, as.per the Scheme of IPS Pay Rules read with
the JAS Cadre Rules, a member of the Serviée ‘cannot be appointed to
a post inferior to the status and rés’ponsibi_'lity occupied by him, This
protection is guardnteed by the ' IPS Pay Rules. The whole object of the
rules is to provide anveffective instlation.against arbitrary, unjustsand-unequal
treatment. Admtitedly, on the own showing of the respondents, the
applicant was given a Supertime Scaie and he was appointed to the. post

WOf IGP, a post higher in status and ‘responsibﬂit_v to that of a DIG of
"BSF. If the appoiﬁtment was unlawful thére were other measures for taking
care of the situation, not by way of sending someone on deputation, that
too, to a post of inferior status. As mehtioned,' the respondents in the

‘written statement realising the situation pointed out that the pay of the

applicant...esesese.
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applicant would be protected as DIG, BSF on deputation and that the
app]icant would not suffer financially. Pay -of a Cadre officer is not the
sole criterié. A Cadre officer can be posted to a post which .is a post
equivalent in status . and responsibility to the post that v;as occupied by _
such peréon. The core question is status and responsibility. If, despite
giving the scale of Apay, if in truth and reality the post deputed to is

inferior in status and responsibility to that occupied by a person, it would,

undoubtedly, violative of Article 311 as well as Article 14 and 16 of

the Constitution of India. Article 14 as well as- Article 16 speaks of
equality and inhibits discrimination, qulaﬂity is a Eynamic concept of
different manisfes’t_:ation. Itlis antithetic to arbitrariness. A public aqthority
while acting in pub]ic field its action must be based on valid rélevant
pn'nciples applicable to all Vsimﬂarlyvsituated. Tts action is to guided by
just, réasonable and lawful considerations. At any‘rate it cannot be guided

by irrelevant and extraneous considerations. Where reasonings are not

. legitimate and relevant, but is outside the provisions of the rule it would

also amount to malafide exercise of power.

6. Pay Rules, Cadre Rules were also made to define and protect

' the ‘status of the Cadre ofﬁcersA of the A1l India Services. Rule 9 of the

IPS (Pay) Rules, 1954 reads as follows:

"9. Pay of members of the Service appointed to posts
not included in Schedule IM.- (1) No member of the Service
shall be appointed to a post other than a post specified in
Schedule T, unless the State Government concerned in respect
of posts under its control, or the Central Government in respect
of posts under_ its control, as the case may .be, makes a
declaration that™ the  said post is' equivalent in' status aid
"!" responsibility to a post specified inthe said Schedule.

(2) The pay of a member of the Service on appointment
to a post other than a past specified in Schedule I shall
be the same as he would have been entitled to, had he been -
pointed to the post to which the said post to declared
equivalent. ‘ '

) I

(4) Notwithstanding anything cotained in ‘this rule, the
State Government concerned in respect of any post under
its ocntrol, or the Central Government in respect of any post
under its control, may for sufficient readons to be recorded
in writing, where equation is not possible, appoint any member
of the Service to any post without making a declaration that

W -the said post is equivalent in status and responsibility to a

post-specified in Schedule TII.
(5) ®e000ccsssanece
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(6) A member of the Service on appointment to a post
referred to in sub-rule (4) in respect of which any pay or
scale of pay has been prescribed shall draw where the pay
has been prescribed, the prescribed pay and where scale of
pay has been prescribed such rate of pay not exceeding the
maximum of the scale as may be fixed in this behalf by the
State Government or as the case may be, the Central
Goverment, ' o

Provided that the pay allowed to an officer under the sub-
rule (4) and sub-rule (5) shall not at any time be less than
what he would have drawn had he not been appointed to a
post referred to in sub-—rule (4).

) ceeesesetnssseserrnneenses’

The rule is intended to protect and preserve the Status of a member
of the IPS. An ofﬁcér appointed and posted in a post car: be shifted to
an equivalent or higher post and not below it. Rules are mae to eschew
. any sqbterfuge of any form. The rule provides that no me mber of the
IPS shé]l be appointed to a hon;cadre post unless Government makes a -
declaration to the "effect that such bnon—cadre post is 'lequivalent in status
- and responsibility". The real object is to safeguard such officer from subtle
dimunition of their status and responsibility. If he is in fact brought down
to a lower post, he will be entitled td safeguard his right; guaranteed
under Article 311 as well as Articles 14 and 16 of the Constifution of
India. The Rule ensures that a member of the Service is not to be
relegated to a post inferior in status and responsibility than .that he
occupied. In the case in hand, admittedly, the applicant was prbmot.ed
and appointed as IGP. The post of DIG J_n BSF, where the applicant is..
deputed, is inferior tb the post of IGP. In the guise of deputation, he
_'was posted to a lower post inferior in status and responsibility than that
of IGP (Law and Order) in fhe State of Manipur without following the
: procedure prescribed by law. The purpofted action ofs_ the respéndents
to shift the applicant from the post of IGP to the post of DIG, BSF also
appears to be punitive in view of th‘e stand taken by the respondents
that the applicant's continuance in the State was against the public

interest.

7. In the context of the communication dated 13.5.1999 sent%

by the Ministry of Home Affairs, on’ surveyof the perspectivés and-for,



nkm

all the reasons cited above, in our view the impugned action of the
respohd.ents posting the applicant as Deputy Inspector . General in Border
Security Force on deputation com municated vide Fax message dated
10.8.2001 is unsustainable in law and thus is liable to be set aside. The
said action of the respondents deputing the applicant as a Deputy Inspector

General in BSF in the circumstances is set aside and quashed.

-

8. The application is accordingly allowed to the extent indicated.

There shall, however, be no order as to costs.

( XK. K. SHARMA ) A (‘D. N. CHOWDHURY )
ADMINISTRATIVE MEMBER - VICE-CHAIRMAN
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? ORIGINAL APPLICATION NO.- QOOF 2001.

'_.,..~"";";'.”.~.».-‘_-__.__ Shri A. Romenkumar Smgh IPS of Kelshamthong Ahaﬁfr‘rem
 Leikai Imphal, Manipur.

- Applicant.
| - Versus- B
1. The Union of India and 4 others.
— Respondents
| Sl 'Nomenclature Brief description of documents Page
No. | of dosuments | ——- ‘ From To
(1) (2 K 3 )
1. | Application Apphcatlon filed by the Applicant 1-12
2. | Affidavit Affidavit of the Applicant 13
3. | Annexure A-1 yj:--‘v"-"“{ “Graler dated 01-03-1999. 14
4. | Annexure A-2} ‘Order dated 04-05-1999 “15
/ 5. Amexgiq; A3 D:O..,ietter dated 13-05-1999 16
' 6. AnnexuresaA-A _etter dated 28-06-1999 17-19
7. | Annexure: A-5, 3, | Letter dated 22-01-2001 20
8. | Annexure A6 . - D.O. leiter dated 04-05-2001 21<22
9. | Annexure A-7 Order dated 08-06-2001 . 23
10. { Annexure A-8 Letter dated 10-08-2001 24-27
| (Colly) : : | :
11. | Annexure A-9 Fax message dated 10-08-2001 28
{ 12. | Annexure A-10 Order dated 13-08-2001 29
| 13. | Annexure A-11. Message dated 13-08-2001 30
14. | Annexure A-12 Letter dated 14-08-2001 31
15. | Annexure A-13 Reply message dated 14-08-2001 32 -

-

For use in Tribunal’s office.

Date of filing :

| Registration No. :

A- ROM'&/\ t’m“%”/} g«:ﬂ

Signature of the Applicant

(A ROMENKUMAR SINGH)-
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- ORIGINAL APPLICATIONNO. _OF2001.. ~ ~

Shri A. Romenkumar Singh, IPS, aged about 52 years, S/o
Late A. Ibomcha Singh, resident of Keishamthong Ahanthem
Leikai, P.O. and P.S. imphal, Manipur, last employed as |.G.P.
(Crime), Manipur at Imphal, Manipur
— vApplicant.
- Versus - |
1. The Union of India through the Home Secretary to the
Govemment of India, Ministry of Home - Affairs, North
Block, New Delhi ~ 110001.
2. The State of Manipur through the Principal Secretary
(Home) to the Government of Manipur, Secretariat, Imphal,
~ Manipur.
3. The Commissioner (DP), Government of Manipur,
Secretariat, Imphal, Manipur.
4. The Director General of Police, Manipur, Iimphal. -

s, ShriMK. Das, IPS, 1.G.P. (int), Manipur, Imphal. / |

S Respondents

" Details of Application :-
1. Particulars of the order against which the application Is

made :

Central Govemment Order conveyed in Fax Massage No.1-
21016/15/2001-IPS.IIl dated 10-08-2001 from Home, New Delhi to the
Chief Secretary, Government of Manipur Imphal appointing the
Applicant as D.1.G. in BSF in the pay scale of Rs.16,400-20,000/- on
deputation basis for a period of 5 (five) years from the date of
assumption of charge of the post or until further orders, whichever
event takes place earlier,

And orders by Governor of Manipur

No.4/62/76/IPS/DP(Pt) dated 13-08-2001 in pursuance .

of above noted Fax message from Government of Indja
purporting to release the Applicant.

@
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2. Jurisdiction of Tribunal: : | Guwahati Bench

The Applicant declares that the subject-matter of the order against

which he wants redressal is within the jurisdiction of the Tribunal.

3. Limitation : | -
i The Applicant further declares that the application is within the
limitation period prescribed in Section 21 of the Administrative

Tribunals Act, 1985. | o

4. Facts of the Case :

(1) The Applicant, who is the holder of Bachelor's Degree in Sclence
as well as in Law, first entered in the service of Manipur
Government in 1975 on the selection by the Manipur Public Service
Commission on his appointment as Deputy Superintendent of
Police in Manipur Police Service. The Applicant was promoted to
the Indian Police Service by giving him year of aliotment of 1982 in
the Manipur - Tripura Cadre. He was serving in different capacities
in the rank of Superintendent of Police, Commandant and
Assistant Inspector General of Police, from 1883 onwards. While
serving in the rank of Dy. S.P./ §.P./C.O. he was awarded 4 (four )
President's . Police | Medal for Gallantry, 3 (three) Chief Minister's
Police Medal for Gallantry, 1 (one) Chief Minister's Police Medal for
Outstanding Service, 1 (one) President's Police Medal for
Meritorious Service, 2 (two) Gold Medals from Associated Manipur
Chamber of Commerce, 1 (one) Gold Medal by the Public from
Churachandpur District and other Cash Rewards. He was also
given 13 (thirteen) Years’ Advanced Increment during the period of
10 (ten) years of his service. He also received commendation from
"the Govemnor of Manipur on 22—12—1994 and a large number of
appreciations from his superior/senior oiﬁcers in appreciation of his
commendabie service.

(2) He was promoted to the next hlgher gradelpost of Deputy Inspector

_ General of Police in the Indian Police Service supertime scale in
¥ ~ the joint Manipur - Tripui'a Cadre,vide orders of the Governor of
Manipur being No.3/7/90-IPS/DP dated 17-01-1996.

(3) The Applicant was appointed to the supertime scale of Rs.18,400-
22,400/- of Inspector General of Police with immediate effect and
transferred and posted as Inspector General of Police

/ ﬁw\%%, (Intelligence), Manipur vide order of the Governor of Manipqr_ baing
1 " No.3/5/97-IPS/DP dated 01-03-1999.
Oath Commissionse | -
Manlpw
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A true copy of the order by: the Governor of

PR e

Manipur dated 01-03-T989 appointing the .

Applicant to the supertime scale and transferring
and posting him as |.G.P. (int.) is attached hereto
as Annexure A-1. '

(4) Within a short period of about 2 (two) months of his transfer and

posting as |.G.P. (Int.), the Applicant was transferred and -ﬁosted as
.G.P. (Law and Order), Manipur, vide orders by the‘ Governor of

' Manipur being No.3/5/97-IPS/DP dated 04-05-1999.
A true copy of the orders by the Governor of
Manipur dated 04-05-1999 for transfer and posting
of the Applicant as I.G.P. (L & Q), Manipur, is

attached hereto as Annexure A-2.
- The Government of India took exception to the

promotion of the Applicant in the rank of 1.G.P. on the alleged

ground of his not completing the minimum stipulated years of
service and directed the State Government to revert the Applicant
and others of his rank who are alleged to be not eligible for

+ promotion as per guidance of the Government of India dated 15-01-

1999 vide D.O. No.1-28015/1/99-IPS-IV dated 13-05-1999 from the
Joint Secretary to the Government of India, Ministry of Home
Affairs, addressed to the Chief Secretary, Government of Manipur.
| The Government of Manipur gave a befitting reply to the
aforementioned D.O. Letter of the Joint Secretary, Government of
India, pointing out, inter-alia, that the Applicant was eligible for
promotion to the post of |.G.P. as on 01-01-1999 when the vacancy
was availablé in accordance with the Central Government's
Guidelines dated 28-12-1990 vide letter No.3/5/97-IPS/DP dated
28-06-1999 from the Government of Manipur, to the Joint
Secretary, Government of India, Ministry of Home Affairs and
Guidelines dated 28-12-1990 issued by the Government of India,
Ministry of Home Affairs, to the Chief Secretaries of all States.
A true copy of D.O. Letter dated 13-05-1999 from

Government of India to the Chief Secretary,

Manipur, is attached hereto as Anpexure "A-3.

A true copy of Manipur Government’s leiter dated
. 28-06-1999 to the Government of India, Ministry of

%
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Guwahati EGovammdnt's Guidelines dated 28—12-1990 is

attached hereto as Annexure A-4.

(5) The Government of India asked the State Government for Central
deputation of the Applicant by addressing a D.O. letter
" No.8/41/2000-NE| dated 09-01-2001 and also Ministry of Home

Affair's Fax Message No.1-21016/1/2001-IPS/Il dated 12-01-2001
with the object of dislocating the Applicant's posting in Manipur.

- The Government of Manipur informed the Central Government that

the Applicant was holding the key post of 1.G.P. (L&O), Manipur
and the State Government was unable to dispense with his
services at that stage, vide letter No.4/50/76-IPS/DP dated 22-01-
2001. - | |
A true copy of letter dated 22-01-2001 from the
Manipur Government to the Government of India,
Ministry of Home Affairs is attached hereto as
Annexure A-6. |
Later on, the Chief Minister of Manipur wrote a letter bearing

D.0. No.MB/1/CM/2001 dated 04-05-2001 addressed to the Union

Home Minister in the Government of India requesting the latter to
review the case of Central deputation of the Applicant as his
services as the highly decorated Police Officer who had proved his
mettle in the counter-insurgency operations in Manipur were
needed on the‘ground that withdrawal of the services of senior
ofﬁcérs'like the Applicant would not only cause avoidable setback

~in the c_'ouhter-insurgency operations in Manipur but would also

create a vacuum at the strategic level of the Police hierarchy.
A true copy of the D.O. letter dated 04-05-2001
from the then Chief Minister of Manipur to the
" Union Home Minister in the Government of India is
- attached hereto as Annexure A-6.

' (6) Soon after the then popular ministry in Manipur was voted down on

the floor of the Legislative Assembly on 02-06-2001 and the
President’s Rule was installed, the Applicant was transferred and
posted as |.G.P. (Crime), Manipur, vide orders by the Governor of
Manipur being No.3/9/86-IPS/DP(Pt -lii) dated 08-06-2001.

A true copy of the order by the Governor of
Manipur dated 08-06-2001 transferring and

<
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posting the Ap licant as. IG P.(Crims), Mahipur is

attached hereto-aS Aninexure A-7.

(7) Due to sudden resplratory problem the Applicant has been under

medical treatment since 02-06-2001, and the Doctor attending on
him advised him for complete rest for some days. The Applicant
made his application for eamed leave of 30 (thirty) days with effect
from 14-08-2001 with permission to prefix the three preceding
general holidays on medical grounds, vide letter No.1/PF/200"-
IG(Crime)/ dated 10-08-2001 addressed to the Chief Secretary,
Government of Manipur through the D.G.P., Manipur, with an
application for leave and medical certificates.
A true copy of letter dated 10-08-2001 from the
Applicant to the Chief Secretary to the
Govémment of Manipur with medical certificate
dated 09-08-2001 and record of diagnosis dated
09-08-2001 is attached hereto as Almg;w

{Colly).

- (8) Like a bolt from the blue, a copy of order by the Governor of

Manipur bearing No. 4/62/76/IPS/DP(Pt) dated 13—08-2001 was
delivered to the Applicant on 13-08-2001 which was a general
holiday in Manipur on account of Mampur Patriots’ Day which was
usually celebrated with due pomp and grandeur. The said copy' of
the orders by the Governor of Manipur was forwarded to the
Applicant under Police Department Endst. No.E/16/13/86-
PHQ(AdM.)/4519 dated 13-08-2001. The said Governor's order
purported to release the Applicant so as to enable him to join as
D.L.G. in the BSF on Central deputation with BSF, in pursuance of
Ministry of Home Affairs, Government of India’'s Fax No.1-
21016/15/2001-IPS.lil dated 10-08-2001. |

in the evening of 13-08-2001, a copy of message bearing
No.1/PFMKD/2000-INT dated 13-08-2001 issued by the
Respondent No.5 for his allegedly taking over the charge of 1.G.P,

- (Crime) with effect from 13-08-2001 (AN.) was delivered to the

Applicant, although the Applicant has never handed over the

charge of his office as |.G.P. (Crime) to the Respondent No.5 or to

any other officer till now. Nor is there any State Government's order
or direction authorising/aliowing the Respondent No.5 to take over

a
oh
' |
b "
QOath Commissica®?
Menpwr
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the charge unilaterally from the Applicant as requiréd’ Uhder th%
rules and instructions of the Governmet of India, ~ * ° "1

Since the Applicant was in the dark about the appropriate

~orders of the Central Government appointing him as D.1.G. in the

BSF, he requested the Respondent No.4 for furnishing a copy of
the order made by the President of India in consequence of which
the order of the State Government dated 13-08-2001 was issued as

~ well as the unauthorised taking over of the charge of 1.G.P. (Crime)

was alleged by the Respondent No.5, vide letter of the Applicant
bearing No.1/PF/2001 -IG(Crime)/98 dated 14-08-2001. in response

to the Applicant’s letter, the Respondént No.4 sent a message

bearing No.E/35/16/93/82/PHQ(AdM.)/4580 dated 14-08-2001
addressed to the Applicant stating that since the Applicant had
been released to join as D.I.G., BSF, clarification etc., if any, might
be obtained from the D.G./BSF after joining at the new piace.

The Applicant, however, managed to obtain on 14-08-2001 a
copy of the Fax message from the Desk Officer in the Ministry of
Home Affairs, Government of India bearing No.1-21016/15/2001-

IPS.1Il dated 10-08-2001 addressed to the Chief Secretary, Manipur

Government, by way of Fax message. In the said message, it has
been stated that the Central Government approved the
appointment of the Applicant as D.1.G. in BSF in the pay scale of

Rs.16,400-20,000/- on deputation basis for a period of § (five)

years from the date of assumption of charge of the post or until

~ further orders, whichever event takes place earlier and requesting

that the Applicant may be relieved immediately in order to enable
him to take up his new assignment.

| Atrue copy of the Fax message dated 10-08-2001

from the Ministry of Home Affairs to the Chief

Secretary, Government of Manipur, appointing the

Applicant as D.1.G. in the BSF is attached hersto

as Annexure A-9.

A true copy of the orders by the Governor of

Manipur dated 13-08-2001 under cover of
Endorsement dated 13-08-2001 of the D.G.P.,

Mampur is attached hereto as Annexure A 10.

\
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A true copy of mejsage dated 1@-@3—3991 frot
the Respondent N .S‘for“allegedly"taki'n‘g”"d\'ljer
charge of 1.G.P. (Crime) is attached hereto - as
Annexure A-11.

A true copy of letter of the Applicant to the
Respondent No.4 for fumishing a copy of the
President's order for appointing him as D.1.G.,

BSF is attached hereto as Annexure A-12.

A tue copy of reply message from . the
Respondent No.4 to the Applicant for obtaining
clarification from D.G./BSF after joining the new

s ' - place is attached hereto as Annexure A-13.

' / (9) The post of 1.G. in the IPS is equivalent to the post |.G. in the BSF..
o , The two posts carry the same scale of pay, whereas the post _of
// D.LG. in the IPS and that in the BSF carry also the same scale of
' pay. The pest of |.G. in the IPS as well as in the BSF at present
carries the pay scale of Rs.18,400-500-22,400/- whereas the post
©of D.I.G. in both the Police Organisations carries at present ihe pay
scale of Rs.16,400-450-20,000/- . The Applicant has never given
his consent for Central deputation in the BSF, much less to his

appointment as D.1.G. in BSF on lower pay scale.

. 5. Grounds for rellef with legal provisions :

(a) Under Rule 9 of the Indian Police Service (Pay) Rules 1954, it fs
provided that no member of the Service shall be appointed to a
post other than a post specified in Schedule-Ill unless a declaration
is made by the State Government or Central Government that the
said post is equivalent in status and responsibility to a post
specified in the said Schedule, and that pay of a member of the
Service on appointment to a post other than a post specified in
Schedule-lll shall be the same as he would have been entitled to,
had he been appointed to the .post to which the said post is:
declared equivalent.

The appointment of the Applicant as D...G. in BSF affects the
career prospects of the Applicant causing detriment to him in violation
WH q|  ©f the statutory rules above mentioned. v

o,ﬂ. Commilm _
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(b) Under F.R. 15(a) of the Financial Rules aﬁﬁuﬁpﬁfﬁéﬁm Rules,
itis provided that the President may transfer a Government servant
from one post to another ; provided that except (1) on ground of \/
y inefficiency or misbehaviour, or (2) on his written request,a -
Govenment servant shall not be transferred substantively to, or,
except in a case covered by Rule 49, appointed to officiate in a
post carrying less pay than the pay of the permanent post on which
he holds a lien, or would hold a lien had his lien not been
- suspended under'Rule 14. The Petitioner never made any written
request for his transfer or deputation to the BSF, and there was no
disciplinary proceeding against him for his inefficiency or
misbehaviour revealed in the impugned orders as a ground for his
transfer or deputation. He is appointed to officiate in the post of
D.1.G./BSF carrying less pay than the pay of 1.G/IPS which is a
permanent post on which ‘he holds a lien. Accordingly, the
impugned orders are in violation of specific statutory provisions.

(c) The impugned orders were passed malafide and arbitrarily with the
evil object of reverting the Applicant to the lower post of D.I.G. after
he had been appointed as {.G.P. on regular basis and allowed to
serve as |.G.P. for nearly 2% years, as will be evident from the .
chain of correspondence between the Central Government and the
State Government. The impugned orders transferring the Applicant
on depuhtion were made on extraneous consideration by way of
pumshment to or victimisation of the Applicant and not in public
‘interest. :

(d) The Applicant was transferred successively for 3 times within q
span of about 2% years ending on his demotion from the post of
1.G. in the IPS to the lower post of D..G. in the BSF which posts
are evidently not equivalent in status, respongibility and pay. The
frequent transfer without reasons disclosed in the im@pugned orders
coupled with attendant circumstances revéaled in the chain of
correspondences between the Gentral Government and the State
Government speaks volumes about the malafides and arbitrariness
in issuing the impugned orders.

(e) The impugned order has occasioned a reduction in rank of the

- Aopellant without holdina anv inauirv and accordinaly it
Vs yom
%
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contravenes the provisions of Article NE) gf the Constitution of

India.

| ) The impugned order at ANNEXURE A< was not issued in the .
name of the President as required under Article 77 of the

Constitution of India and F.R. 15(a) of the Fundamental Rules and
Suppiementary Rules. 'Further, the impugned order was not
conveyed or authenticated as specified in Rules made by the
President. ' |
(9) The orders at ANNEXURE A-10 is consequential to the orders at
ANNEXURE A-8 ; further the message at ANNEXURE A-11 is
also consequential to the orders at ANNEXURES A8 and A-10.
(h) The Applicant has not yet been relieved from his post of 1.G.P.
- (Crime). There is no order or permission of the State Government
or of the Central Government allowing the Respondent No.5 to take
unilateral charge of the office. The Applicant is still holding the
charge of 1.G.P. (Crime), Manipur, and is posted as such. The
cause of action has arisen in part at imphal, Manipur, within the
local limits of the jurisdiction of the Guwahati Bench.
() The Applicant has got strong prima facie case to succeed in his
application. The balance of convenience is in his favour in granting
2 temporary injunction in the form of stay of the impugned orders
during the pendency of the application. The Applicant shall suffer
an irretrievable injury and irreparable loss unless interim relief in
. the nature of temporary injunction or stay of the impugned orders
be not issued during the pendency of the application. Further, the
‘application shall become infructous in case the impugned orders
are not stayed during the pendency of the application.

Moreover, in case the Applicant be constrained to serve as
D.1.G. in BSF; he will suffer disgrace and humiliation consequent upon
his demotion and degradation in his status, responsibility and pay
besides reduction in rank.

Details of the remedies exhausted :

The Applicant declares that there is no remedy available to him or
provided under the relevant Service Rules, except by way of the
present application. | ‘

Oath Commissions?

Manipw

) %&
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Matters not previously filed or pending with -any -other

Guwaau ti b nch

Court: - -

" The Applicant further declares that he had not prekusly ﬂled any

application, writ-petition or suit regarding the matter in respect of which
this application has been made, before any Court or any other
authority or any other Branch of the Tribunal nor any such application,
writ-petition or suit is pending before any of them.

Reliefs sought :

" In view of the facts mentioned in para. 6 above the Applicant prays for

_the following reliefs .-

(@) the impugned order at ANNEXUBE A9 be set aside or
quashed as having been made in violation of Rule 9(1)&(2) of
the 1.P.S. (Pay Rules 193’4) and F.R.15(a) of the FRs. & S.Rs.
and also since the impugned order contravenes the mandatory
provisions of Article 311(2) of the Constitution of india as set out
in grounds (a), (b) and (e) of para. 5 above. Further, the said

" order is made malafide and arbitrary as explained in the
grounds (c) and (d) of para.5 above ,

() The impugned order at ANNEXURE A-10 and the impugned
message at ANNEXURE A-11 be also set aside or quashed as .
being consequential upon the order at ANNEXURE A9,

(¢) Any such other reliefs as. considered just, exbedient and
equitable be also granted. -

Interim order, if any, prayed for :
Pending final decision of the application, the Applicant seeks the
following interim reliefs :- |

(@  The operation of the |mpugned order at A_ﬂgmgg_g-_s; and
oonsequen’nal order at ANNEXURE A-10 and message at
ANNEXURE A-11 be suspendedlstayed during the pendency of
the application,

(p) The Respondents be restrained from giving effect to the
impugned orders at ANNEXURE A9 and ANNEXURE A-10
and message at ANNEXURE _A-11 till the disposal of the
application ,

A
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o |
(¢©) The Applicant be allowed to continue ih his postmg as IG P

(Crime) dunng the pendency of the appllcaﬁgu_.-am& .

YOI i

(d) Any such other interim reliefslorders as may be deemed .
. . appropriate, just and equitable, be also granted/issued.

«

A )20«:»«&4 kﬁw‘"’r _é‘:"‘*ﬂ‘

Signature of the Applicant.
(A RoMENKULMAR SUNGH

10. The applicatlon |s being submltted by hand through the Applicant's
duly appointed counsel

11.  Particulars of Postal Orders filed iIn respect of the

I. 2 Cnoss 1P pe. #RS%/—%M
appllcatlonfee. Ne.TAF @15C30and JE4RRICS 2 . 16-82001,
2. 2 tneas -2 02, of Rs., 5‘/—,ea.=& ) Neo.
afzc 2370%] and J4¢ 23237032 M .1 - »ml, :
- Ansee b &«P&.pd Pot (n
Resialian , C A -

| . T Gyu
12. List of enclosures : Guewabat u

"(1) Apphcatlon in triplicate,

2 Afﬁdawt | i

(3) Postal Order No. ~ dated 16-08-2001
In favour of the payee, the Registrar, CAT, Guwahatl Branch
Guwahati , ‘

(4) 5 extra copies ‘of the application for 5 Respondents ,
(5) 8 copies of AN!!ELU&E A-1 to ANNEXURE A-13,
(6) Index in Form-1 ,

(7) Receipt Slip,

(8) Vakalatnama.

@W@l’qm!
Oath Commism
Manipur
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" VERIFICATION

I, A Romenkumar Singh, IPS, son of Late A. Ibomcha Singh, aged.
:'about 52 years, working as 1.G. P. (Crime) in the office of Manipur Police
Department, resident of Kenshamthong Ahanthem Leikai, P.O. and P.S.
imphal, Manipur, do hereby verify that the contents of paragraphs
123467891011 and 12 are true to personal knowledge and para §
are believed to be true on Iegal advice and that | have not suppressed any
“material facts

Dated/Imphal, ' A Poswen HFixovmenr Loy

The 16™ August, 2001. ~ Signature of the Applicant.
~ Place : imphal. A (# RoMENKUMAR SN GH)

Drafted & settled by
. kel Ligh

Advocate

The Registrar, _
Central Administrative Tribunal,
‘Guwahati Bench, Guwahati.

~ e
 Owth Commissione!
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.IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

ORIGINAL APPLICATIONNO.  OF 2001.

Shri A. Romenkumar Singh, IPS of Keishamthong Ahanthem *
Leikai Imphal, Manipur. )
___ Applicant.
o - Versus -
1. The Union of India and 4 others.
‘ ___ Respondents

AFFIDAVIT

I, A. Romenkumar Singh, IPS, aged about 52 years, son of Late A.
Ibomcha Singh working as 1.G. P. (Crime) in the office of Manipur Police
‘Department, resident of Keishamthong Ahanthem Leikai, P.O. and P.S.
Imphal, Manipur, do hereby solemnly affirm and state as follows :-
| 1. That, | am the Applicant in the accompanying application. | have gone
through the contents of the present application and as such | am well
conversant with the facts and circumstances of the case. | am presenting this
affidavit in support of the statements made in the said application. These are
true to my knowledge. ;

2 That, the statements mada in , the foregoing paragraphs-

1,2,3,4,6,7,8,9,10,11 and 12 are within my personal knowledge ; and those

statements made in the above paragraph 5 are based on the information
 received by me from my counsel which | believe the same to be true.

- A. Qow&m feermenons, S:—»/L
y | (A. ROMENKUMAR SINGH )

| DEPONENT.
Dated/Imphal,
The 16™ August, 2001.

Drawn up by = 57,2506 »

Advocats. lol%r:?' affirm befors me PN oo R
,. © MG gt cha Ceuct premises
by ﬂl; ( L) }\"\b‘;'(} rentified .
by 7 é/a.MM s M‘“‘V-‘ j \'Z
- o
) H W T Lo :!I;.-L’::v.-gag‘ sz/
‘ the ralents fally well on the.. ‘ -tb"g\ o

_h___fﬁimz read over and \ 7
——Hfrglodn, etk Commisupmen



_. ~_ - T /ANNEXURE A—;lﬁo

_ . GOVERNEMENT OF MA NIPUR -
- DEPARTMENT OF PERSONNEL & ADMINIST RATIVE REFORMS
(PERSONNEL DIVISION) . -

ORDERS BY THE GOVERNOR: MANIPUR
Imphal, the 1* Match, 1999,
M—ss!l—m

No.3/5/97-1PS/DP: The Governor of Mani

* pur is pleased to_appoint Shei Ratanakar _ ‘
Baral, IPS (MT-1982) and Shrj A. Romen: Kumar Singh IPS(MA1982) to the super time C '
scale of R, 18400-22400/- of IGP with imunediate c[fcct\} : o
2.« On their appointment to the super time scale of 1GP, the Governor of Manipur
is pleased to transfer and post Shri A. Romen Kumar Singh 1PS, DIG/Range 1 & 11 as
IGP(Intelligent) and to order further that Shei R.Baral IPS will continue as 1G(Prisons) -
in his grade pay until further orders, |
2. Further, Shri N.Sllyamanaﬁda Singh IPS (M'T-1984) DIG(Range 111 & Ol’S-I)\ViU - | f
hold the additional charge of DIG (Range I & I1) until further orders,

: 9,
peEN T *
(\\L E) 7 : \ \\ By order & in the iiﬁ%fg«wc A0L
Gt T by
,. PryﬁL (8. Jerol') N :
| % 1) Special Secretary (DP), EGOVL ofM:miput./: A |
Copy to:- C | : N ,\ nac . |
1.~ The Sccretary to the Govetnor, Iz j Bhavan, Imphal, + % (0 o , e,
2. The Sceretary to Chicf-M'ni{cl", Manipur. P CQWQ_/,'A 7 - ‘ '
3. The P.S. to Dy. ClﬁM]istct, Manipur. < :
4. AllP.S. to MinisTers/ MOS/Dy. Chaitman(SPB).
5. D.S. to-€hicf Secretary.
6. P.S. to Principal Secretary, Govt. of Maniput. L
/1. The Sccretary Govt. of India MHA, New Delli, -~
. +8. The Chicf Secreta ' |

ty, Govt. of Tripura.
9. The DGP, Manipur, o
10. The A.G,, Manipur. _ .
11. All Commissioners/ Secretaties/Spl. Sccretaties , Govt. of Manipu.
{~12. The Officers concerned, =~ - | ’ |
13. All Treasury Officers, Govt. of Manipur. - - | {Z,\AA <
14. The Dircctor, Printing & Stationaty, Maniput for publication in

Manipur Gazettc. C/@}W
AL

15. Guard file/Order Book. \ .P < - _
M)L, Q" :

v Thos ANNZXURE  A-l i, ,,QM C"’F‘@‘%
. | He oAl $ewumed VU

) - - L

‘ {f;féw/. - B16- 8- 20

Oath Commissien® |
Manigpw



—15—  ANNEXUREA-25

| GOVERNMENT OF MANIPUR o
 DEPARTFENT OF PERSONNEL -& ADF INISTRATIVE HEFORL'S
| (PERSONNEL DIVISION)

Cmivguevia

" 'ORDERS, BY THE GOVERNOR :MANTIPUR .
Imphal, the &4th May, 1999 =

* No,3/5/97+IPS/DP: The Governor of Manipur ;s;pleased3£o
order the t’ansi‘erandpoSting ‘f .therollowing 1PS Offj_-
cers with immediate effect. and until further orders in
public ‘interest:— : L

gL.NO, fName of the Officer New,pléce of posting
1. ¢&hri V.Zathang,IPS
DIG(OPséil)"!g" o As DIG(OPs-I & 1I)

2.  ghri N.Shyamananda . ' S
As DIG(Head Quarter & Trg/ -

Sin"'hr, IPS, . e ,
- DIG(0Ps~T)& Range-I,1I,  ° Welfere/Human rights/
IIT in additien. . . | social justice).

Ld

3. Shri A.Pradeep Singh,IPS, As IGP(Intelligence)
© IG(Law & orders) -

L, Shri A.Romenkumar Singh, As IGP(Law & Ordérs)
IES,IGP(Intelligenoe); : ' :

5. shri R.Baral,IPS, As IG(OPs/Training/Communi-
IG(Prisens) o , catien)’ A

;-
¥ ’ P )
.. .

6, Shei T.Thangthuam,IPS,  As IGP(fir .nii. tiont/
. 1G(Communication/Noderni- - Adminigtratige/Nloderni-
. ‘zation/Planning) ' zationl@}gpq;ng)g R

No.joining time is allewed in publiccin%érést.

' :
e Gem Ve wmm G © G

By erders & in the nameé ef the
Co Governor, ,
/‘i""‘}’g“(‘;‘,gj-? nc
( Kh.Raghumani Singﬁf
'Deputy Secretary(IP),Govt,of Manipur.

The Secretary to Gevernor,MNanipur Raj Bhavan,Imphal.
The Secretary to Chief Ninister, iManipur.

The P.S, to Deputy Chief Minister, Manipur

A1)l PSs to Ministers,Manipur. , o
The P.S .to Chief Secretary/Principal Secretaries,
Govt.of Manipur. - c
The Chief Secretary,Govt,ef Tripura,Agartala.

The Secretary to the Govt.af India,Ministry &£ -Hjme
Affairs, New Delhi. ¢ ‘ .
The Directer General ef Police, Nanipur. B

A1l Commissioners/Secretaries, Govt.cf PManipur.

The Accountant General, Manipur,Imphal

ALl IsGP/DIsG/COs/SsP in I-’lani-‘gur Police Deptt.

The Special Secret r¥ Home ),Chvit.of MNanipur

A1l Heads of Deptt/Offices 1n Manipu’. '

A1 Treasurles/Sub~Treasuries Officers in Nanipur

7 Officers concerned, '~ - e

. Guard File/Order B -nl. SR

| ” Aln ANEEWRE A2 Po g .

b
At 1¢. ¥- 200|

S
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ANNEXURE A-3

‘bq/
CONFIDENTIAL
MR T
GOVERNMENT OF INDIA
) | VIR
) 1 ) ‘ -~ MINISTIY O pome AFFAINS
{ é-/,«)@y]}} O.P. ARYA NORTIE 1y ock
it | -~ VEW DELINL 11 go
« . ! ' ‘ .
(ATl .
¢ JOINT SECRETARY -— —
1 (Tel.3014977)
) .
¢ ﬁ

" D.0, No.1-28015/1/99.1p5.1v /3 W hay 199y
\ \ o
"Deur &,\3/ .

: /\ccordlng to thig Minlgtey g g\:l'dclhmn Issucd vide letter \ e
.No.h)OZO/Il/')?-lPS-u dated 13.1.99, 7 Ips officers  who have

1completed 1y, 18y 26 < ang 30 years ol scrvice are eligible fop

‘consideration for Promotion o the prades of DICGP, G, /\ddl.l)(jl’.
“and  pgp FCspectively, depending upon the availablity of posts, .\
"These guldelines have been Lid down ip order (o onsype wnitormity

in the hatter of Promotiag, ctes, In alt Mate cadees,
“desived |y the

It was also
satd Jetiey o strictly adhere to (hes
f 2. has Leen noticed thay

‘¢ guidelines,
! IPS olficers of 1975, and l982\
-bateh  habe been Promoted (o 1 vanks of AddLnGE: and Hq
"rcspcclivcly in your State, These  oflicers have so far not
rcompleted the minimum stipUlated YEArs ol services g prescribed
[ ‘under the guidelines and, therefore, action of Syaqe Government - |

'prmnoting them constitutes 5 violation thereof, 1), Gavernment of
"India has taken a serjous hote of i, : :

J. In" view of the above, |
e revert the officers who are

ave been desires Lo 1equest yoy
Various Rrades ag pet

hot elipible fqo pPromotion (o .

GOI's ‘uldelinesy dated 15,1,9y 'I'-liy_h.__‘.;g_gijin\
taken in the Matter may please be intimated |
urgenTiyr——————_

o this l‘.'lini_.-éry_/_ very -«
- . . . .
. With vepards, 4 '

L]
- Yours :':‘In(:ercly,
| : |/
[ - : (0.0, ARYA) ,
' Shei i, Jelshyam
Chief Secretary .
: ~Govt, of Manipur-
/ Hmphal _

’ﬁ/u:a MABXURE f"bgm e Cﬁ)@v

e e

*




Lii:>/\ ' | " In the old rule i,e, before 15-1-199 {1,e,

‘71' ) . ‘)52‘ R J
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~ ANNEXURE A-4

No.3/5/97-IPs/Dp |
- GOVERNNENT OF NANTPUR
DEPARTNENT OF PERSONNEL & ADMINT

NEL & g STRATIVE REFORNS
(PERSONNEL:DIVISION) ; , .. ;

— Imphal, the ?Sﬁh June, 1999
, " To : R S '
9 Shri 0.P.Arya, _
: The Joint Secretary,
Government of India,
Ministey of Home Affeirs,
N E‘w DELHT, ' :

Sub ject:~ Appointment_orglps(MT) Officers
) - to Super Tipe Scale Posts of I.G.p.
and above Super Time Scale post of
Addl.D,G.p, o o

sir,

I am directed to refer to yb&é;u.b.lettérhNo;'
'1~28015/1/99Ips~1v dated 13-5-199 5y the above subject
as’drawn the attention or
this Government and have decided toif@rniSh the |
‘ following clarifications :- FER R

" Under- the rules, g Vécancjthas<to be f1lled I/'

1n eccordance With the provision of R/R in
force a8t the time of vacancy,n .

(A) 1.G,p,: ' ,

Guldeline of MHA, Govt. of IniTaor at.28
it has been prescribed- |
1.G.R. the minimum;year
17 years. As such the IPS(MT-82) Officers

S/Shri'R. Baral and A.Romen Kgmar Singh were.

eligible ror promotion to

‘I,°.G,°P,'S .a;S Oh 1'1;93E;9
‘ whenVVanncies of.Iaﬂ.aégﬂﬁggégéﬁéiégglE;l

althdugh'rbrﬁgfﬁsbpdintment'brderswere 1ssued
only on 1.3.199, g

-~

T | . — R »
. Add1.D.G.P. | o |
Eji'ggxéoﬁxv\ o Before 15.1099, there wag no any specilic -
'quﬁo " Guideline Zdveraing ﬁhe appg%ntment to the
R\ Dost or AdCL.D.G.P,, as thefpost of Addl.D.G.r.
55‘ ‘ 'became & Cairs rost on thelfégbmmendation of
thh ﬁbr'@ummission asnd oniy on 20,4,98, |
Eoditr abse ,  pogoro Add1.D.G.P.became 5 Cadre
: x 5
; ﬁ;;ﬁ@wl - , Contd,.. .,, 2/~
Osth Commissioner , , | |
Manipw

s of Ser§ice rrequired ig.



Ry

post, Ex-Cadre post of Addl.D.G,p'g wvere :
created not only in oup State but also in other
States. In the absence or'anyfspecific Guide-
lines from MHA, Govt, of India, the State :
Govt, cdnsidering the need~tb‘fill'the post of
Add1.D.G.P. particulorly in the context of
o preiailing'law and order having'mu1tiple dimen-

sions, had rilled up one of . the posts of Addl,
D.G.P. This 1s also Justified Ly the fact
8150 that the seniop IPS Officers of shry
C. Peter aid not.Opt'fbp'retufning tb the
Cadre in ordepr to avail;the;prombtion facility
available in the‘parent'céﬁfe. Ngahanyuti, Ipg

~ the only Ufficer-available in ‘the State was
Biven promotion to Add1l.D,G.p, much“berore;the”

" new/revigaq Guidelines'robiﬁfomotion to I.G.p./
Add1.D.G.P. and D.G.p, Wes issued by M,

. GoVt. of India, | . |

qﬁﬁﬁéﬁ; it may be relevant to‘p01nf”buf that in the
Nor'th Eagtern Stafes, normally, reiakationvupto‘a period
.or.B'Years mey be extehdedvin favbdr éf»All India Service

: officerg for promotion the next hig@er'p ] '

It may also be pointed out that shri K.7,p: Singh,

IPS(MT~74) was given promotion tg the Post of D.G.P,by

‘the Govt, of Tripura vide their Oraér;Nd.F¢35(2)~cA~97
datedvApPil‘16,1999)féQen thbugh heﬁkﬁénbt’fulfilled .
30 years of. qualifying service as prescriped by the Guide-
lines for promotion to p,q.p, 1ssuediﬁy3ﬂHA,Govt.of'India.
on 15-1-1999, S

Therefore, it would be' in thé'fifhess}of things
decision so that already promoted Offikérs namely Shri’
C. Peter Ngahanyui, Re.Baral and A;Romenyumar Singh may

not reverted considering the specific: problems of the
State and rule position explained above,

Youra faithfully, .

. v A
f»?““?%%ﬁ(
( kh, Raghumhnl sAinfin ")

) - Deputy secerotory (DP) o the (Govi. op .
» b ) . : ‘ .
Oath Commissioner

&ﬂMQ%'
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y TSECOTIARY, Giot G yen e o GONVRULLLE OF 1 s
A WOl P TP R MR ET I
T N ‘ R .. N . I 4 h by N 13
jaones 301 2l ‘“**“v-hu-‘4y79?/L", MUNISTIY OF HOLIE AFEAIY
} ‘ﬁ’;““'\ | ‘;1”;i¢7J -—'~@7%//j)ﬂ” SRR LT Delhi-11o0v01,
T AP b l!gmlqﬁt'~ - e Dcccmbcr‘d&“g 1990
1 W [ by N '
PRI RN R
l'o L . ;
' “. " The Chier Secrectaries of all States,
-f‘-.ul;_'] el Audian 1ol fee Service - Lromot ion to Super Time
. . Scale - Guidelineg rdgardln;:. . |
. , /
. , . “ o ‘ I ) (\\ /\
: : , A At : '
Sir, : : : .

' I oame dirvected to refer to ,i{hia Minfustyryrg let oy
Hu.lOUll/l/U‘)-—ll’S.,ll datec 4y, Seplember, 1vg9 tnclosing
therewlth * 4 copy of guidelines for the promotion of |py

o officers to the differeont grades of the service. In order 1o
v engure uniformity gy the prouotional pProtpects of I1PS offjceys

, a6 compared to other 6ervices, jt hag been decided that the
::) exloling guldelines would be modificd ag hercinunder: -
S‘}r), . ’ . ) . t ’ .
¥ o - (i)‘ For promotion to the = The Minimum proacribed

% Grade of DIG . corears of service would -
- } S . i :’i',. ’x o i,l]x‘ulsy‘ bLe _'_l_’_l_.x_sj‘\_x_v’i: instend
/ 1 l’;: S i\l;'l:l\’ HRRCE S O’I“I'U_’)'c:\‘r:: s dindicated

. 3 S | AR carlier, ! S

——ar. . u,{\n’ o St - : R -
f4w~wb0\\» I (ii) For pPromotion to the- “The minimum pPrescribed.
oy VL B . Grade of 1Gp yearn of service would -
:)r | . oW be 17 yenypsg instead
' ./I‘\M\‘ ‘ , : ' o 6T lL.oyears o indicated
Vi ey K !
,_1‘ o )v ) .

carlier, 7
is ‘requested that these
p%casc be followed in future while consj
1U5 officers., - . S

-

rcviscd'ﬁuidclincs may
dering the promotion of
3. Recelpt of thig

'lcttcr may kindly bc,qﬁhnowlcdgcd.

Yours faithfurly,
| | | | SOA I

(H.K. Singh)-
Joint Secretary to the Govermment ol India

.
‘
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ANNEXURE A-D
J | | No. 4/50/76-1PS/DP |
* GOVERNMENT OF MANIPUR
DEPARTMENT OF PERSONNEL AND ADMINISTRATIVE REFORMS
( PERSONNEL DIVISION )

Imphal, the 22 January, 2001.

To
Shri G.K.Pillai,
Joint Secretary (North East),
Ministry of Home Affairs,
Government of India,
North Block,
. New Delhi.

Sub:- Central deputation of 2 (two) IPS officers.

Sir,

I am direclcd to invite a reference to your D.O. lctlcr.No.. 8/41/2000-
NEI dated 9-1-2001 and also MHA’s Fax message No. 1-21016/1/2001-1PS/11
dated 12-1-2001 and to state that the State Govemment‘has“', already proposed
the name of Shri N. Shyamananda Singh, IPS for consideration of central
deputation. As regards, Shri A.Romenkumar Singh, IPS, he is at present
holding the key post of IGP(Law & Order) and the State QQXSr.gggggtﬁ_‘_igfl_gggble v

to leave hlS service at thls stage

Yours faithfully,

-~ 8d/-
( P. Bharat Singh )
Commissioner (DP)
Government of Manipur.

Bir -"L-
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By | ANNEXURE A-6 |
0 ;,;;;?%%{ J o
mf&f : D.0.No. MB/1/CM/2001
oty _ Camp: New Delhi
- May 04, 2001
CHIEF MINISTER
MANIPUR

. In my letters of 10 and 18 April, 2001, 1 had solicited your kind
“intervention and support towards establishing an effective state-wide security grid
in Manipur with the help of the Army and Central Para Military Forces. To
reiterate, it will ‘be difficult to fully achieve the objective of Counter-insurgency
Operations in the State unless the pre-Kargil strength of the Army and CPMF units
_is restored.

While awaiting re-induction of the Army and CPMFs in Manipur, I would
like to seek your kind indulgence in the matter of deployment of Army, Assam
Rifles and BSF in Manipur for containing the anti-social and subversive activities
of the NSCN(IM), Kuki and other militant groups, especially -along the National
Highway 39 (between Mao Gate and Imphal).and in the highly-sensitive areas of
Senapati and Chandel districts. In fact, resurgence of inter-tribalconflict- in the
Sadar Hills (Senapati District), free movement of armed militants in combat
uniforms in Chandel District and frequent attacks on vehicle§ carrying POL
products and other esseritial commodities have become matters. of grave public
concern, as ultimately it is the people who bear the brunt. .

As.intimated earlier, I took a meeting of leaders representing various
communities and interest groups on 1 May, 2001 in order to mobilise public
support to the peace and development initiatives of the Government. 1 am happy
to inform you that the response was good and positive. yo '

The revised Counter-insurgency Operations Plan was reviewed in a high
level security related meeting taken by me on 2Z May, 2001 -at.Imphal where
senior Ministers namely, Col. H. Bhubon Singh, S/Shri O.JQ‘Y :Singh and M.
Hemanta Singh and senior officials and police officers of the State were present.

The review has reaffirmed our assessment that the State Govetnment is facing |
difficulties in strengthening the Police Administration, inter alia, due to non-
repatriation of senior IPS officers to-the State after completion of Central
deputation terms and ever declining rate of induction of direc-f,t recruit IPS and
Manipur Police Service officers during the last decade. We haVe requested the/
MHA for immediate repatriation of three IPS officers to Manipur. . ‘

In the meanwhile, réplacement of the present Director ;Cséheral of Police,

Manipur, is underway. I wish the new incumbent will assume office in high spirit
and discharge responsibility with great sense of concern. In this context, I would

- request you kindly to review the case for Central deputation of Shri A,
Romenkumar Singh, IPS who is a highly decorated Police Ofﬁce;r.:and has proved
his meltle in the counter-insurgency operations in Manipur, 'as we need his
services in Manipur. Since the DGP (designate) will take some time to get himself

' 0 P.T.0.

wah ol
Oath Commissions®
Masipwr
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CHIEF MINISTER
MANIPUR

"

familiarised with the State's difficult law and order situation and in view of the
gaps in the police hierarchy resulting from bverstaying by the officers after

completion of their tenure on Central deputation, withdrawal of the services of -

senior officers like Mr. Romenkumar Singh will not only cause avoidable setback

militant activities in the State. On the other hand, the officer’s active involvement
in the CIOs over the years has made him and his family vulnerable, and in’the

eventuality of his posting -outside Manipur, the family members will become soft
targets. , : L

I sincerely hope we will continue to receive your kind guidance and

support. @/,Vmﬂ% ope eat

‘Shri L.K, Advani,

Hon’ble Union Home Minister -
North Block
New Delhi.

e

AR I

Y
e

— 8
Oath Commissione?
Manipwr




No.3/9/86-1PS/DP(P-ILI)E):  The Governor of Ma
and posting of the following IPS Officers as det
unl'il further orders, in the public interest:-

—25-  ANNEXURE A-7

, A
GOVERNMENT OF MANIPUR

DEPARTMENT OF PERSONNEL & ADMINISTRATIVE REFORMS

S1. No.

1.

2.

(PERSONNEL DIVISION)

ORDERS BY THE GOVERNOR: MANIPUR.
Imphal, the 8" June, 2001,

vipur is pleasc_:é(to order transfer
ailed below, with immediate effect and

Name New posting/Assignment
shri C. Peter Ngahanyui as Addl. DGP (Ops/Armed Police/

Addl. DGP (Intelligence)
Shri 1, Thangthuam,
IGP(Human Rights/Training)
Shri A. Pradeep Singh, as
IGP (Ops/Armed Police)
Shri R. Baral

IGP (Admn)

Trng/Human Rights)
as IGP (Admn/Welfare)

IGP (Law & Order-1I)

as IGP (Law&Order-1)

Shri A. Romenkumar Singh as IGP (Crime)
IGP (Law & Oder)

Shri D. Mishra,
DIG (Ops-11)

as DIG (Range-1V)

No joining time is allowed in public interest.

By order and in the name of the

Governor,,
Hned

2, .:C"‘T"'" ‘
‘ _Q76/ dec)

(Kh. Raghumani Singh)
Deputy Secretary (DP), Govt, of Manipur,

Copy to:
I The Secretary to the Governor, Raj Bhavan, Imphal, Manipur.
2. The PPSs o Advisors (o the Governor of Manipur,
3. The Sceretary to the Government of India, Ministry of Home Affairs,
4 New Delhi ' S
4, The Secretary to the Government of India, Department of Personnel &
Training, New Delhi. o
5. The P.S. to Chicf Secretary, Govt. of Manipur.
6. P.S. Director General ol Police, Manipur,
7. Al P.S. 1o Addl. Chicf Scercelaries, Govt. of Manipur, |
8. The Chief Secretary to Gowt. of Tripura, Agartala.
9. All Principal Scerctaries , Govt. of Manipur,
10, All Commissi(mcrs/Sccrclarics, Govt. of Manipur.
HL. The Accountant CGeneral, Manipur. hmphal,
v 12, All Heads of Department, Gowt, of Manipur.
13, AILD.Cs., Manipur, -
14, The Treasury officers concerned, Manipur. T
Is. Guard File, - ‘ A
T ArNENRE A-G STe W"’QS Mﬁ o
N )
o | e el deen
Oath Commissioner ST /@{M MB

M. 16 8 9007
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o4 ANNEXURE A-8%

No, L/PF/ 200 1=1G(Crime)/
GUW ERNMENT OF MANLFUR
POLICE DEPARTMENT

Yo

Imphal,the 10th August, 2001,

shrl Rakhesh, IAS
Chief Secretary,
, ' Govt, of Manipur,

Ihrowh the Director General of Police,
Manipur, Imphal,:

Subt= Earned Leave for 30 days w.e,f, 14/8/2001
with pemission to prefix 1lth,12th & 13th
being general holidays on medical g round,

Sir, (‘ \"f[ y

1 have been undex medical treatment since 2/6/2001
due to sudden respiratoxry problen, On 9/8/200L, there was
sudden break down in my resplratory problem, The Docgtor

advised me for complete rest for number of doys. Medical
certlficate is enclosed. \ '

It is, therefore, requestad that I may kindly be
allowed to avail Eamed Leava for 30 days w. e. f, 14/8/ 2001
to 12/9/2001 with permission to prefix Llth,12th & 13th
'belng general holidays on medical ground,

»

Yours faithfully,

( A, Romenkumar Singh )
Inspector General of Police(Crime).
' - Manipur, Imphal,

_ o

Endst.Nos=1/PF/2001~1G(Crime) Imphal,the 10th Aug, 200l

Co toim . _ o

Py Shri P,Bharat Singh,lA5 _

Commissloner(DP), .

Govi, of Manipur, [
[

( A, HomanKiar Singh z '
Inspector General of Police(Crime),
' Manipur, lnmphal,

Eizzl%yﬁm ‘ s AoABxRE A- 5 ¥ b e
(74 &95°“AQL ;
il %S <P

Oath Commissioner

me ) *\'g-\rv—tj(
M .te-g- 26t
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py APELICATION FOR LEAVE OR FUR EXIENSION OF LEAVE,,
L. Eame of applicant |

2, Deptt,office & Sectién.
3. Pay

4, Post held

5. House rent and other 50/
compensatory allowance drawn ° Sgﬁ: g‘ 1287~
in the presentpost, @ - ’ coe :

A. Pomenkumar Singh, IPS
Police Department,
e 19,400/« A
IGP(Crime),Manipur,

-

6 u'Nature énd period of legve | L .
applied for and date from E/L for 30 -days w, e.f. 14/8/2001

which required, . - to 12/5/2001.¢
7. Sundays, holidays,if any ! Prefix llth 12 & 13th being
' ~Proposed to be prefixed/ genaral holidaysd

suffixed to leave, .

8,5 Ground on which leave is

required, - i Medical ground.

9. Date of return from last _
leave and the nature of . ¢ Barned leavae:froml8/6/2001 to
that leave, | : 7/7/2001

10. I propose/do not propose to | ,
avail mzself leave travel :

concession for the block |
Year .. during the .
ensuing leave, P - '

kl; Address during leave period § Lst Bn,
- : _ Imphaly

Manipuxr Rifles Family Line,

@X:ji% .

e
. . .
e

Signature 5{ applicant(with datg)
12, Remarks and/or recommendation of officer concerned,

e

‘Signatu:e with date.
CERTLFICATE OF ADMLSSIBILITY OF LEAVE,
3. Certified that . . . « + » nature of leave for , . ., . . from..

e v e s e b0 L., Jis adnissibla under rule . . . , Of
the Central Civil Services Leme Rules,)972, |

Signature with Jate,
ld) Urdar of the'authorlty competent to grant léaveﬂ

Signature with dates

o Ji] L
Oath Commissionsr \ L "
Manipw . b
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MEDI CAL Cl"RTTIICAPL. FOR LEAVE OR

EATENSION OF LE AVE GR COMMU’I‘]LL‘ION OF LEAVE ON MEDICA,
: ' GROUND-

. 8ig re of Govt .>ervanL. T (/"/ . e .
I Ur"{‘ e [24‘6’)%/?} . ’7/\{4 . after careful pof;c‘mal bxdmi-
nition of the case in the RIMS xlo.:pital(}-lc:>spj.1 al Number,

\
nezelsy certify. Lhat ohrl umt/Km. . f@k‘ {izlgL¢1(;@LﬁK:L&/VVL&,%~d_J\j

vhoge g onnture is glven ab0ve is’ suf[erlng from.‘.
f

L /4(/(4/ { / ('/’/Z R I conside . "
that a pe i Od Of /’l//éﬁf/f/(/ (/$7 . of absence from .
Ay

with effect fropf s ¢ is absolutely

“ 2 ®

-

‘.,

[RaRetela!

3Ry for restoration of h3.~ hm; healtm

]

Dated HJmphal,

Authoriged Cdl A ,gtdndanu,
FIR} ‘) / Q "r
wle, ., /- Cz //C)S/ Q / ",}ul' l t mDJ‘( d |(ﬁ

=1 \ﬂ
(/ Re I Do §eies l|C" /Q/M
;/ ullnl Mumuw

j '//WWLD//D /7 ;/

"‘,,
e ;} )
v
\}?f] : _ maunlpur, JJ'nthc‘i‘l. ]
AN |
Oath Commissioner - B

Meauipw b



(OUT - PATIENT RECORD)
1. '

INSTH UTE OF MEDICAIL. SC‘IENCL‘S HOQ,PIT/\I
LAMPHEL, IMPHAL,

W

I I() spilal No
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- ANNEXURE A-2

FAX MESSAGE

FROM  :  HOME NEW DELHI | |
T eHrEFseemeuPBR,'MPHAL et
INFO,.  :  CHIEFSEC, TRIPURA, AGARATALA..
INFO' :  DGP.MANIPUR, IMPHAL =
NO. 1-21016/15/2001-1PS. i | DATED ; 10.8.2001

A
CENTRAL GOVERNMENT HAS APPROVED THE APPOINTMLNT OF SHR (
ROMANKUMAR SINGH, IPS(MT'SP8!82) A5 DEPUTY INSPECTOR GENE RAL
IN THE BORDER SECURITY FORCE IN THE PAY SCALE OF RS. 16,400-|
=0,000/ OM PEPUTATION BAGIS FOQA PERICDT oFf AVE TEMRS FROM UJ/W
THE DATE OF ASSUMPTION OF CHARGE OF THE POST OR UNTIL
FURTHER ORDERS, WHICHEVER EVENT TAKES PLAGE EARLIER () IT 1S
REQUESTED THAT SHRI SINGH MAY PLEASE BE RELIEVED IMMEDIATELY .
* GROER TO ENABLE HIM TO TAKE UP IS NEW ASSIGNMENT () THE

BATE OF HIS RELIEF MAY PLEASE BE INTIMATED TO THIS MINISTRY ()

A AR . 0 i b

U\LA,;\YQT‘
b (V.K. GUPTA) -
DESK OFFICER
VAR ~ | TEL.NO.3014028
J |
/ i
:1;(' ! |
. ., . ) . ./_2 o .‘ 4.. "l-’
Ay AL OART 27008 s

5 oy

P

.Oath Commissioner
' Manipwr
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ANNEXUBE,A*W

OU\/I l{f\Ml N OFF MANH’HI\ ,
l)l PARTMENT OF PERSONNEL AND ADNMINIS' TRATIVE R FORMS
- o o (PERSONNI. 1)!\/(‘)!(”‘4)

- Qrders, hv (mvclnm of M')mpm Sy
Implml lh(, H ,.u“ud 2001 "

No 4’(),.//<>/ll"x/l)l'(|‘t) I pm suance of Mmmlty of flome /\H‘m' Govt, of
" ndia’ § Fax No, I-21016/15/2001-1P8, 11 dt. 10-8-2001; the Governor vl Mlm]\m»

is pl(..v,cd to release Shei A, Romenkumar Singh,” 108 (MT:8P8- 6 ') with

. inmediate efiect so as to enable hint 1o join as DIG in the Border See urity Force '
- on Central deputation with BSE for a period of five years or until further orders

- ‘whichever event takes place earlier. He shall réport to the l)ncclm Gieneral, l)\l
C.G.0. Cumplu Lodi Road, \luv Dethi for fuether orders.

By Orders & in llle name of the Governor

S
( P. Bharat Singh )
Commissioner, l:,-)epl‘ti ol Personncl,
Government ol Manipur,

e i T T T U S

GOVERNMENT OF MANIPUR
: « - POLICE DEPARTMENT

CETTy

; (Op\ fo:

I ndst Nm J /I(»/l IS6-PHOQ(ADm //7*§! ITmphal the 13" Anoist, 2001,
A l !

1) Fhe Addl DGR Nanipur.,
2) Al eGP in Manipur,

U3) AIEDISGP in i \'lﬂmpm ‘ '
4) Ihe l)m,um (MIPR)/ AL SsP/C ()JI Fiie ||1 al MI I S/
Addl Director, 1L, v

Shii A, Romenkumar Singh, H’.‘.\‘.-\ for
neeessary aclion,

¢)  Shii MUK, Das, 198, 1GE( [nt), Mammn Hv w:ll hold |hc :
charge of I(:l’(( rime) with nnnw(h.\(o(ll«u U s ther orders,

7) Personal file of the ()“l(u Y

]
V]
o

%) File concerned,

imtonmation and

| B ..,_,o(")

b ; Dy LGool Police (Hagrs),
‘ -~ Jor Dreetor Genernd of Police,
Nl

.......



N ANNEXURE A1l o

NOST IMMEDIATE
IN LIEU OF MSG.EFORM NOST INMMEDIA

TO : DGP,MANIPUR (.)

INFO :(l) PRINCIPAL SECY(HOME),MANIPUR
2) COMMISS IONER(DP) ,MANIPUR
3] IGR(ADIM),MANIPUR
4$ ‘STIRL A, ROMENK WK SINGH, IPS
IGP(LRIM&:) MANIPUR
g :;P/LID(CRIME BRANCH ) MANIPUR
1/C AD, FSL,MANIPUR (

FM : IGP(INT),MANIPUR (.)
- NO. 1/PF/MKD/2000~INT/

:
(
e
(6

LT, 13/8/2001
A1TH REFERENCE TO PH. ENDORSEMENT NO, E/16/13/86-PHu(ALM)
DRTED 13/8/200L I HAVE TAK EN OVER THE CHARGE OF IGP(CRIME) IN

ADDITION TO WY NORWMAL DUTIES 4ITH EFFECT FROM 13/8/2001(AFTERNOON)
(.) FCR KIND 1NFO PSE (.) =

.
-

N\

1Ko
( M.K,DAS)
INSPECTOR GENERAL OF DOLIbE(INT )»
MANIPUR, INMPHAL

. G, P. (Intelligence),‘
Manipur.

Afln ANKEXORE Aetl Rthe e a/%a

Mw Q'MN;P.
P Boma] Snih)
Ao R
ﬁﬁé‘w! ‘ | M 1652001
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* 3 ANNEXURE A-12
| . : : A
( .
No, L/P 1-IG(Cri ;
e oL er ne) /78 |
POLICE DEPARTMENT . .
i} E
i
Imphal,the l4th August, 2001, !
t TO

The Director General of Police.
Manipur,lmphal.

Subt~ Release order,
Sirx,

- With reference to Endst,No," E/l6/13/86-PHQ
| (Adm)/4519 dt. 13/8/2001, I am to submit that in order
to ‘enable me to. act further, the order bf the President
of India under Article 77 of the Constitution of India
read with F.R. 15 transferring me fzrom Manipur to BSF
may’ kindly be furnished at an early dateo

Yours faithfully,

( A, Roménkumar Singh )

Inspector General of Police(Crime)
Manipur,lmphal

Oath Conunissionor
Manipwr
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IN LIEU OF MSG. FORM

Shri A. Romenkumar Singh, IPS ()
DGP, MANIPUR ()

E/35/16/93/82/PHQ(Adm) / 2680  DATE : 14/8/2001

Pse refer to your letter dated 13.8.2001 () Vide Endst. No. E/60/13/86-

PHQ(adm)/451 dated 13.8.2001 you have been released to join as DIG/BSF on central
deputation (.) Therefore, clarifications etc. if any, may pse be obtained from DG/BSF
after joining at new place (.) Using of the designation of 1IGP/Crime afier your release is
unauthorized.

oE -

Most lmmdt.. for Director General of Police,

Manipur, Imphal,
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IN :FHEGEN:FRAL ABM!N!S?RA’-FIVE FRIBUNAL /

Shri A. Romenkumar Singh, IPS of ‘Keishamthong Ahanthem Leikai

.~ Imphal, Manipur, - __ Applicant.
' S ' - Versus - |
_ 1. The Union of India and 4 others. —_ Respondents
AL — imphal, the 16" August, 2001,

To

1. “The Céentral Government Standing Counsel, oL
Counsel for Respondent No.1. - : .

2. The Government Advocate, Manipur,’
Counsel for Respondents No.2-5. .

Subject -  Notice for filing an application in the Central
Administrative Tribunal, Guwahati Bench, Guwahati, and
motion thereof.

Dear Sirs,

I, the undersigned one of the counsel of the above named Applicant,
hereby give you this notice about his filing an application in the Central
Administrative Tribunal, Guwahati Bench, Guwahati, to-day and the same will be
moved on the next day or so soon as the business and convenience of the
- Tribunal permits. A true copy of this notice and also a true copy of the said
application with all Annexures are furnished to you herewith for your use and
ready reference.

2. Kindly acknowledge the receipt of a copy of this notice and also a copy of
the said applicétion with Annexures by signing in the space provided therefor
hereunder and retumn this notice to me in original so that the same can. be
presented to the Tribunal along with the original abplication to-day.

Received a copy of this notice Yours faithfully,
and also a copy of the said application , . -
with Annexures, , X Beazsof @1
1. O)O‘@( Y/, ( A. Bimol Singh )
nrc% &,
Cen ovt. Stargﬁing Counsel, Advocate for the Applicant.

2. '
bovernment aavocate, Manlpur,

T b ity

"’/ﬁ\/‘::j%
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 Comtral Administrattve Tribuaal |
| 30 AUG 2001
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 Guwahati Bench A
b 2
3
Lc
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH : GUWAHATI
‘Q.‘ ..
) " *.“_' "

IN THE MATTER OF :-

Original Application No.320/2001 -

‘Shri A. Ramen Kumar Singh
~-versus-

union of India & ors,
AND

IN THE MATTER OF ;-
A show cause reply on behalf of
Raspondents No.2, 3 and 4. “ . g

——

-1, Shri P. Bharat Singh, son of Late P. Nipamacha

. 8ingh, aged about 51 vears, permanent resident of Kongbakhe-

trileikai, Imphal, functioning as Commissioner , Department
of Psrsonnel, Government of Manipur, Imphal, do- hereby

solemnly affirm and state as follows :-

1. | That the deponent has been impleaded as Respondent
No.2 in the original application. I have been conversant
with the facts and circumstances of the caée and being
authorised, the deponent files this show cause reply for and

on behalf of Respondents No.2, 3 and 4 as well..
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2. That a copy of the original application has been
served on me and I having gone through the same, have under-

s

stood the contents thereof.

3, That all statements of fact which are not specifi-
cally admitted hereinbelow and which are contrary to

records, shall be deemed to have been denied by me.

4. That with reference to the statements made. in
paragraphs 4(1) and (2), the same being basically matters of
record, I deny and dispute the correctness of the averments

which are not borne out of records.

5. That with reference to the statements made in
paragraph 4(3) and (4), 1 say that the applicant along with

four other IPS Officers were considered for apggintment. to

—

the Supertime Scale posts of IGP by the Screening Commit-

p———

tee’sm meeting;held on 22.2.1999/ 0Out of the 5 IPS officers

" * T

aforesaid, one belong to the 1981 B4dEh and others belong to

—— I
1982 Bach. Out of the said four persons of 1982 batch, the
M —————

seniority of the applicant was at Serial No.3. It is also
~—ym—

relevant to state that at the relevant point of time when

the aforesaid consideration was taken place, quite a few
9

[}

officers of 1981 batch and above were on deputation to the
o\_\

Central Government and, as such, their cases were not  con~

sidanég. If the cases of IPS Officer of 1981 batch and above

£

were consideréd, then the applicant would not have been

i



app01nted to the Supertime Scale of IGP.

6. That with reference to the statements made- in

Wparagraph 4(4) of the application, it is stated that the

/ﬁﬁéavernment of India objected to the promotion of the appli-

///,1cant in the rank of IGP for not completing the . minimum

[N

&tlpulated 18 years of service as prescribed by the Govern-
.hent of India’s notification N0.45020/11/97-IPS-2 dated

15.1.99 and, as such, it would appear that on 22.2.99 the

—

?%ppliaant did not possess the requisite minimum qualifying

%ervice. By letter dated 28th June, 1999 issued by the State

Government in the department of Personnel and Administrative

ﬁeforms (Personnel Division) addressed to the Joint Secre-
|

%ary to the Government of India, Ministry of Home Affairs

|

Aﬁequested that in view of the decision to revert the offi-

ters 1in question including the applicant in view of the
prevailing law and order in the North Eastern States, rules
1

are normally relaxed for a period of 3 vears and, as such,

ﬁelaxation was done in view of previous cases. It may,

i

_qowever be stated that in view of tha notification dated

13 5. 9;%>the notification on the subgect issued on 28.12. 90

*—./ e ey

Wy a necessary implication did not hold the field.

'WT That with reference to the statements made in

| .
gfragraph 4(5), it is stated that the same are matters of
chord, In this connection it is stated that in response to
| _ '

the fax message of the Ministry of Home Affairs dated

|

1?.1.2001, the Government of Manipur had taken a decision to
:i
i
|
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....4w..
place the services of the applicant at the disposal of the
Government of India for post on Central deputation against
any suitable post and accordingly fax message No0.4/62/76-

- IPS(PT) dated 23.2.2001 was issued by the Respondent No.3 to - -

: the Joint Secretary, North East, Ministry of Home Affairs.

Minister had accorded approval for central depu-

- The Chief
tation of the applicant and only, thereafter, the fax mes-
. sage dated 23.2.2001 was issued. However, subseguently with-
out making any reference to the earlier decision taken with
regard  to the central deputation of the applicant, the
Hon’ble Chief Minister choose to address the D.O. Letter
No.MD/1/CM/2001 to the Hon’ble Home Minister while he hap-
pened to be camping at New Delhi on 4.5.2001. It is a point

to ponder how such a D.0. letter comes to the possession of

the applicant and it is not difficult to hazard a guess.

A copy of the fax message dated 23.2.2001 is
annexed herewith and marked as Annexure - A.
8. That with reference to the statements made in
paragraph 4(6), I say that the same are matters of record.
9. That with reference to the statements made in
paragraph 4(7), it is stated that the applicant stood
relieved from the Police Department vide Government of
Manipur order No.4/62/76/1PS/DP(Pt) dated 13.8.2001. The

Deputy Inspector General of Police, Headguarters addressed a

letter No.E/35(93) 82-PHQ(ADM) dated 16.8.2001 to the appli-



Y 2

cant expressing inability to take any action on his letter
dated 14.8.2001 requesting for 30 days’ earned leave with
effect from 14.8.2001. By the said letter, the applicant was
further informed to make further correspondence regarding
leave with the Director General, BSF. Why the applicant

stood relieved on 13.8.2001, would be explained in the

- subsequent paragraphs.

A copy of the letter dated 16.8.2001 is annexed

herewith as Annexure - B.

'10.' That with reference to the statements made in

aragraph 4(8), it is stated that in pursuance of Ministry

- of Home Affairs, Government of India’s fax maessage No.l-

21016/15/2001-1IPS-11I1 dated 10.8.2001, the applicant was
released by order dated 15.8.2001. A copy of the said order

was duly served on the applicant. By the said order dated

 13.8.2001, it was indicated that the Respondent No.5 would

~hold the charge of IGP-Crime with immediate effect till

further orders and accordingly on the strength of the said

order dated 13.8.2001, the Respondent No.5 took over the
‘charge as IGP-Crime. Since the applicant was released by the

order dated 13.8.2001 to enable him to join as DIG im the

"Border Security Force on Central deputation with BSF for a

period of 5 years, there was no question of the applicant

handing over charge. It is further stated that in view of

the direction contained in order dated 13.8.2001, there was

no necessity of issuing any further direction to the respon-

s,
2
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.dent No.5 to take over charge unilaterally. It is further
stated that it is not correct as stated that the Respondent

No.5 had taken over charge unauthorisedly.

11. That with reference to the statements made in

paragraph 4(9), it is stated that consent for central depu-
tation is not necessary and there is no obligation under any
rule to take consent of the officer concerned before an
officer is sent on deputation. There is also no infirmity in
the applicant having been asked to joig as DIG in the Border
Security Force on central deputation even though the pay
scale of DIG-BSF carries a pay scale which is lower than
that of IGP. It is further stated that Shri Y.Joy Kumar

Singh, 1IPS of 1976 batch who also belongs to the Manipur-

- Tripura Cadre, is the Inspector General of Border Security

Force. Rule 6 of the IPS (Cadre) Rules, 1954 authorises that
an officer with the concurrence of the State Government and
the Central Government be deputed for service under the
Central Government or another State Government or under 4
Company, Association or body of individual whether incorpo-
rated or not, which is wholly and_substantially controlled
and owned by the Central Government or any other State
Government. It is further relevant to state that the Govern-
i ment of India in the Ministry of Personnel (PG and Pensions)
in the Department of Personnel and Training had issued a

I notification dated 11th Apri{:~§001 on the subject "IAS

(Pay) Rules, 1954 and fixing the pay of IAS O0Officers ap-

pointed as Directors/ Joint Secretaries or equivalent-re-
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garding”. The instruction contained in the said letter dated
;11th April, 2001 was also made applicable in cases of mem-
jbers of the Indian Police Service and Indian Forests Servic-
es. The said notification had taken dare of the fixation of

'pay of officers sent on deputation to Central Government.

A copy of the said notification dated 1ith April,”

2001 is annexed herewith and marked as Annexure - C.

12. That with reference to the statements made 1in .
paragraph’ 5(A), it is stated that the contention raised is
not correct and it is further stated that the deputation of
.the applicant cannot be - -said to be detrimental to the career
prospective of the applicant under any circumstances. The
contention raised in paragraph 5(A) that the orders are
violative of specific orders on the subject of deputation
‘and are in violation of the fundamental rules 15(A) of the

Financial Rules and Supplementary Rules (sic) are miscon-

ceived and not tenable in law. _////«\

13. That the statements made in paragraph 5(b) and
 (¢), it is denied that the impugned orders were passed
malafide and arbitrarily with the evil object of reverting
the applicant to the lower post of DIG after he had been
appointed as IGP on regular basis. I say that the allega-
tions are absolutely without any foundation and it is not
borrect as contended that there is reversion of the applican*

to a lower post. It is also denied that the impugned orders
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placing the services of the applicant on deputation was made
on extraneous cansideration by way of punishment or victimi-
sation of the applicant and not in public interest. I say
that the said statements are made for illegal gain and

wrongful bargain solely for the purpose of this case.

14. That the allegations made in paragraph 5(d) are.

not correct. It is stated that it is not a case of transfer
but a case on deputation and there is no question of demo-
tion as alleged and it is reiterated that there is no ille-
galities in placing the services of the applicant on deputa-
tion to the.Central government to enable the applicant to

join as DiG*BSF and the same is absolutely valid. There is

- no malafide and/or arbitrariness in the issuance of the

impugned orders and I state that such vague and bold allega-

tions are without any substance whatsoever.

15. That with reference to the statements made in
paragraph 5(e) and (f), it is stated that the contention

raised therein are wholly erroneous and not tenable in law.

16. That the statements made in paragraph 5(h) are not
correct and the same are hereby denied. The applicant stood
released with effect from 13.8.2001 and the Respondent No.5
had taken over charge as IGP-Crime. The statements that the
applicant is still holding the charge of IGP-Crime, Manipur
and is posted as such is misleading and the same are ‘hereby

denied. It is further denied that he had not been relieved

-
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from the post of IGP-Crime.

117. That the statements made in paragraph 5(i) are not
correct and the same are hereby denied. I say that no case
has been made out for grant of interim relief and, as such,
;the prayer for interim relief be not considered favourably.
} tﬁt is further stated that there is no question of the appli-
cant suffering any disgrace or humiliation as contended in
as much as there is no demotion and degradation and that the
impugned orders are perfectly permissible under the law. It
is further stated that there is no merit in the application
in as much as that the impugned orders are valid and blegal

drders and, as such, the application is liable to be dis-

missed.

E
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VERIFICATTION

I,'Shri_P. Bharat Singh, spn‘of Late P. Nipamacha

'Singh, aged about 51 YEears, pefhanent resident of Kongbakhe-

ﬁgiieikai, Imphal;AfUnétioning as -Commissioner ; Deparﬂment

. bf Personnel, Government = of Manipur, Imphal, do hereb§
verify'and'state that tﬁe stétements made in paragraphs

£ K, 10 & I-Q'ﬁ’? are true to my l.:no-wlle.dge and those

‘being

made in parégraphs 7 o sas |l
‘ SR ,
- matter or record.
And I sign this verification on this the 2?¢kdéy

of . Hvaw,/:—' , 2001 at Guwahati.
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Shri P. Bharat Singh, son of Laté_P. Nipamacha

Singh, aged about 54 years, permanent resident of Kongbakhe-

trileikai, Imphal, functioning as Commissioner , Department
. - B N 4

of Persoﬁnel, Government of’Manipur, Imphal, - do hereby
solemnly affirm and state as follows :- |

i. . That I am the~Réspondéntvnq.3 in the instant case
and as such am acquainted with facts and circumstances of
the case. ) | |

2. .. That' the statements made in this affidavit and
those made in paragraphs ‘:l 4o 6 y 8/ 10 0\'\“"!7/‘3‘01\;{» of
the acéompgnying show‘cause are true to my knowlédgey.»ﬁhose
made in ﬁaragraphs. :}; cﬂ a0 | - o being

matters of record and brue to my 1nformau10n derl red there-

from which T believe to be true and rest ‘aré my humble

«

subm1851on before this Hon ble Court.

And I sign this aff1dav1t on this the ,27*“dav of

{kanwV' , 2001 at Gawahatl.

Deponent
Solemnly affirmed before me by
the deponent who is identified by

Brsoaralnon gb““”“; ﬁﬁyocatea

MAGISTRALE/

;?;ft . . C/ M
A P ‘(

Saeesta
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FAX MESSAGE ()‘\
_ el
TO HOME NEW DELHI
INFO SHRL G K PiLLAI JOINT SECRETARY (NE),
MHA, NEW DELHIL
FROM COMMISSIONER (DP & AR )
GOVT. OF MAMIPUR, IMPHAL
NG.4/62/76 - I1PS (PT) ~ IMPHAL :23-02-2001
Q/\/\/

REFER YOUR FAX MESSAGE NO. 1-21016/1/2001 - IPS ~ III DT. 12 - 01 -

2001 REG . THE PLACEMENT OF THE SERVICES OF SHRL ROMENKUMAR

SINGH , IPS (MT: 82) WITH THE CENTRAL GOVT. ON DEPUTATION.

IN SUPERSESSION OF OUR EARLIAR MESSAGES THE GOVT. OF

MANIPUR HEREBY PLACES THE SERVICES OF SHRI. ROMENKUMAR

SINGH , IPS (MT : 82 } AT THE DISPOSAL OF THE GOVY. OF INDIA FOR \/\/

POSTING ON CENTRAL DEPUTATION AGAINST ANY SUITABLE POST.

( P.BHARAT SINGH™ )"
COMMISSIONER (DP & AR )

-GOVT. OF MANIPUR

<

Copy

~

' . {ruc
““‘d L(S) be
it "

Advocﬁw -
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HOJE/35(93) /82-PHR (Adn) /
Government cf Manipur
Police Department (457;

.mphal, the 16th August, 2001,
To
shri Ao, Romenkumar Singh,IPs

Guarters Noe
Ist Bn. MR Co'nplex, Imphala

Please refer to your letter no. 1/PF/2001~IG(L11me}«
97(A) dated 10-8«2001 which was xecelved by this office on
14-8-2001, reguesting for 30 days' E.L. w.eif, 14=E«2001 ato,

. Since you hove alLeady been relieved f£rom the Police
Department on 13~-8-2001 vice Government of Manipur Ordex o
No. 4/62/76/1PS/LP(PL) Gated 13-6-2001, whzuh was engoraed
by the PHLO vide no. E/16/13/86-PHGE(AGM) /4512 Gated 13.8-2001
this office is not in a position to take any action on ycur
applicaticn, Any furthexr correspondence r@garding yourx luave
may be made with/through DG BS8F. Your letter referred to
akove along with all its enclosurec are returned herewith
in original,

Encl:~ Ag above,

Dy. IG of Police{Hls).,
for Director Ceneral of Police,
Manipur, Imphal,

Endst .NOoL/35( 3)/82~PHQ(AGm)/H€ Inphal, the 16th August,
Copy to:«c/{//? 30 2001,
'«1) The Chief Secretary, . :
Government of Manipur,Ilmphal,

. 2) The Director Genéral,BSF,
\" CGC Complex, New Delhi ~110001.
%f? o (Lodhi Road) b
Q © 3} The Principal sSecretary(Home),

Government of Manipux,Imphale

~ The Commissioner(DpP),
Government of Manipur,Imphal,

Ny e 10" ;
////r' Dy. IG of ?olicn(wQs)e;

for DLir.wctor General of Police,
Manipur, Imphal,
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Government of India ~
Ministry of Persornel, P.G. & Pensions .
Department of Personnel & Training )
New Delhi, the 11" April, 2001,
To :

\

. eyt
‘The Chief Secretarics of all the State Governments
and Union Territories,

f\ll Ministrics and Department of Government of Tndia.

Sulject :  JAS(Pay) Rules 1954 ~ fixation of pay of IAS officers
appoiuted as Dircetors/Joint Secrctaries or equivalent in the
Central Goverament — regarding,

Sir,

I am directed 1o refer to this Department’s’ lelter No.j4021/5/97-
AIS(D) dated 19™ December, 1997 whereby 1AS officers appointed as
Dirzctors or equivalent in the Central Government subscquent to their
promotions in the Supertime Scale in their cadres are-allowed to dratw
maximum of the Selection Grade of the 1AS (Rs.15100-400-18300) j.e.
Rs.18300/-. Further, the Central (Deputation on Tenure) Allowance is also
admissible to such IAS officers.  lustructions have also been issued vide
this Department’s letter no. 11030/3/98-A1S(11) dated 13" May 1998
whercunder 1AS officers appointed as Joint Secretarics or cquivalent at the
Centre subsequent to their promaticn m the scale of Rs.22400-525-24500
in their cadres are .. .. allowed to draw the maximum of the Supertime
Scele of Rs.18400-500-22400, i.c. P.s.22400/-, with the prior approval of
this Department . In both the above type of cases, only those officers arc
allcwed the said benefit who had actyally started drawing pay in the higher
grades in their cadres. In other cases where the officers were not promoted
in the respective higher grades in the cadres prior 10 or at the time of their

coming on Central deputation, their pay at the Centre is fixed on the basis
of their grade pay in the cadre,

2. Instances have been brought to notice where a senior officer comes
to hold a post in the rank of Director/Joint Scerctary in the Central
Government without being promoted in the respective higher grade in his
cadre. As per the above explained position, in such cases, his pay at the
centér is fixed at the same stage of the grade in which he has been drawing
pay in his cadre. Subsequently, ancther officer junior to him in the cadre
harpens 10 get promoted in the next higher grade (when his senior already
at “he Centre is aiso cleared for promotion) and is then desuted to the
Central Government at the same level in which he was serving in his cadre
priné to his promotion. In such a case, under the provisions contained in
our letters dated 19.12.97 and 31.5.98 referred to above, his pay is fixed at

. " . (:' \
é«t‘f[‘ /{\\('ilo S

Covwevyg et , '

/U f'“‘\- [.]" \,:\\.(4 )

“r



——————

. ———— e,

‘/ ‘. the maximum of the grade in which e i5'50 appointed it (he Centre. This
T lends 1o u situation when 1hchnl<')r"of'ﬂc9r' who had been promoted In (e
J next higher grade in his cudrc.starl,s'gehlng"more'phy'than'his senior who
has already been hoiding ' a 'post’ 2t he satielevel i the Central
Govemmeng;(:ven though he had also been cleared for promotion in the
next higher grade in his cadre'in his"absence. The seniors i, such_cases
cannot get the benefit of maximum of the grade in which they are apipointed
nt the center for the rensan that they had not actually drawn pay in the

higher grade in their cadres, 'Ihie:"lcuds'10:hn'hnomalous‘positioniwhcrcby‘l‘

the senior officers keep getting fesser pay than their Juniors sotlong as they,

: , remain in the Central Government and do_not revert (o their cadres (o get
: 1} the notional benefits of their proforma promotion:tqu0) bus i iy .0 e

el et e om

) L T T . Vs .
3. The.S™ Central Pay '(.Ilommissjo‘n had Tecommended infer-alia that ¢ 2
(i) Instcad or restricling the CDTA',‘ on!y'lo'those-'appointed"w' posts of
] Director and below, the ullowanc'c'“mu;} also be extended’td those officers
. appointed to posts of Joint Sceretary and above: and (i)  such of those

':] ‘ officers appo nted as Joint Secretary and above but arc iy receipt of pay in a 1i2

higher pay.scale in their parent organization may be permitted to exercise
un option 1o draw cither their grade pay in'their parent organization without

auy restriction ‘or the grade pay of the deputation” post along: with rthe A
CDTA. i S Gy g e

T T

R
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i 4. Govemnment hag - carcfully considered fhese recommendations and..,

has decided not to aceepl the recommendation relating to CDTA to officers 23

I appointed (o posts of Joint Scerelary and above.™ It has aTso veen _decided,l)q
. _ e =

ey

S e N e e s oL

not to accep: the rccomn1;cndntion-r,claling_10 protection of pay admissible..);
. I parent cadres on proforma promotion while on Ceniral deputation as this',,
x R would result in officers becoming entitled to the pay’of'a higher post while, »
E o discharging the duties of a lower post and would be contrary {o the well- .
recognised principle that o officer should be allowed the pay of a post, tho .+ .
: specified duries gl responsibilities of which ' * are not actually discharped §y
by him. Hawever, in order to_rectify the anoxnnlic,s_gs___p,g_ig,l_gi_qg_t_gumz:,;

) proforma promotion to the Supcl;__tjy_meﬂs_c_:xl_q_.ggd._abovc‘-Sup__cr time scale in :

~ their State ¢adres while on Central deputation may’ be permitted 1o draw
- lheir pay at the inaximum of the scale applicable for the lower deputation

. n - post with _offect from the dale or_wiich _they are pranted nroforina
I : promotion to higher scales of pay in their parcal cadre. «In other words, the~
I d pay of officzrs appointed to posts of Dircctor and cquivalent in the.Central
’W .~ Government shall be fixed at the stage of Rs. 18,300/~ in the pay scale of.
Rs.15100-400-18300 on their proforma promotion to. the Super time scalo

in their parent cadres, Similaly, the pay of officers appointed to posts of,
. Joint Seeretary and cquivalent shall be fixed al the stage of Rs.22400/- in
o the pay scale of Rs.18400-500-22400 on proforma promotion 10 the Above
Super time Scale in their parent cadres. Upon such pay fixation, officers

appointed 1o posts of Joint Seeretary and zquivalent shall also be entitled to

slagnation incremcnts as per the conditions prescribed in Para 2 of this

Departinents orders of 13-5-98, cited ubove.

. -
‘N

o

L/
above, it has been decided that - JAS officers  who are approved for., [
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5. Fixation of pay at the maximum of the applicable scale of pay shall
be subject to the following conditions:

a) Pay scale of the central deputation posts should be lower
than the scale of pay in (he parent cadre to which the officer
had been promoted on proforma basis under the *Next
Below Rule”, '

b) The proforma promotion in the parent cadre should have
been approved strictly in accordance with the relevant rules
and instructions. '

c) The officer concemned should haye been promoted in his

. cadre only after having fulfitled the eligibility criteria for

promotion to the higher grade as prescribed in the relevant
AlS rules and instructions.

0. These orders shall be efTective from (he date of {ssue. However, in

casen of officers who are already on central deputation on the date of issue
of these orders, the benefit of pay fixation at the maximum of the pay scale
of the fower deputation post may be extended from the date of the grant of
proforma promotion to the higher scales of pay in their State cadres. Past
casc; where the central deputation has already ended and the officers have
since: reverted to their cadres, would not be covered by this dispensation,
The other conditions as contained in thig Department’s orders dated 19-12-
97 a1d 13-5-98, as referred to at Para | above, shalf also remain valid,

7. These instructions would cqually apply in the cascs of members of the
Indian Police Service and Indian Forest Service with suitable modifications
in the dight of our leter no.16017/1/98-A1S(11) daied 179 July 2000 relating
to their pay fixation on their central appointments at the Director level.

8. [t is requested that the contents of this letter may be brought to the
notice of all concerned.

Flads A YN S § j/;rl-z e

4 .

(Y.D.

hingra)
Under Sccretary to Government

fIndia
Copies also to .
1. Ministry of [ome AfTairs, UTS (with 10 spare copies)

Ministry of Home AfTairs, 1PS-I] (With 20 spare copies)

2, A
3. Ministry of Environment and Forest, TFS-1) (with 20 spare copjes)
4. 3pare copics - 200 ' : : ’7/

(Y.P.1 hingfa) » — '
Under Seerctary to Governmen of India :
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| IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATIL.

ORlGINAL APPLICATION NO.320 OF 2001.

-IN THE MATTER OF — ~—

Shri A. Romenkumar Sing'h, IPS, aged about 52 years, S/o
Late A. lbomcha T'Singh, resident of Keishamthong Ahanthem
Leikai, P.O. and P.S. Imphal, Manipur, last employed as 1.G.P.
(Crime), Manipur at imphal, Manipur. -
' ___ Applicant.
: - Versus - ' .
1. The Union of India through the Home Secretary to the
Government of India, Ministry of Home Affairs, North
Block, New Delhi — 110001,
2 The State of Manibur through the Principal Secretary
(Home) to the Government of Manipur, Secretariat, Imphal,
Manipur.
] 3. The Commissioner (DP), Government of Manipur,
' Secretariat, Imphal, Manipur.
4. The Director General of Police, Manipur, Imphal.
3. ShriMK. Das, IPS, I.G.P. (Int.), Manipur, imphal.
‘ _--. Respondents
AND IN THE MATTER OF —— -

Rejoinder-affidavit of the Applicant to' the show
cause reply dated 28-08-2001 filed on behalf of the
Respondent Nos.2,3 and 4 :

[, A. Romenkumar Singh, IPS, aged about 52 years, son of Iafe A .
Ibomcha Singh, working as IGP (Crime) in the Manipur Police Department,
resident of Keishamthong Ahanthem Leikai, P.O. and P.S. Imphal, Mampur
do hereby solemnly affirm and state as follows :-

1. That, | (Applicant) have carefully perdsed the show cause reply dated
28-08-2001 filed on behalf of the Respondent Nos.2, 3 and 4 and its

\/ -
Outh Com‘m/;
Maniyu
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Annexures and fully understood the contents thereof. I'am also well

conversant with the facts and circumstances of the present case.

2. That, save and except those allegations and contentions which are
specrfcally admitted to be true hereunder, | categorically deny all the
allegations and assertrons of the Respondent Nos 2,3 and 4 in their show
cause reply.
3. That, with regard to paragraphs 1, 2, 3 and 4 of the said show cause
reply, | beg to submit that the deponent should be put to strict proof of the

-~ contents therem

4. That with regard to paragraph S of the said show cause reply, I beg to
submit that before holding the Screening Committee meeting on 22-02-1999
for my promotron to the Supertlme Scale post of IG P. ,the Government of
Manipur sought for the wrilmgness of S/Shri Khinia Ram, IPS  (MT- -81) and -
S.B. Negr IPS (MT~81) who were on deputatlon so as to consider their case

for promotion to Supertime' Scale post of 1.G.P. But they opted to continue in
_their central deputatfon. Such being the case, as stated in paragraph 5 of the

said show cause reply, their cases were not cphsidered by the Screening

Committee in its meeting held on 22- 09-1999 That being so, on the

recommendatlon of the Screemng Commrttee meetmg held on 22-09-1999, |
was regularly appomted to Supertlme Scale post of .G.P.

5. That, with regard to paragraph 6 of the said show cause reply, | beg to
submit that | have completed more than 19 years of service as IPS Officer as
on to-day. The Goverriment of Manipur had already fumished the
clarifications under its letter dated 28- 06-1999 (Annexure A-4 to the O.A) to
the Government of . India regardmg their request for actron mentloned in the
D.O. letter of the Joint Secretary. Ministry of Home Affarrs dated 13 05-1999
(Annexure A-3to O.A). The Government of Indra Ministry of Home Affairs,
after taking into consrderatron of the said clarification of the Government of

Manipur, did not further pursue the matter. Therefore, it is now a closed

matter. But | deny the submission of the Respondents that “it may, however,
be stated that in view of the Notification dated 13-05-1999, Notification

- on the subject issued on 28-12-1990 by a necessary implication dld not

hold the field”.

it

Ooth Cammmw

. Moniput
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6.  with i'egard to paragraph 7 of the said show cause reply, | beg to
submit that Rule 6 of thev IPS (Cadre) Rules 1954 cannot be read in isolation
of Rule 9 of the IPS. (Pay) Rules, 1954 and the accepted principles of service
laws for sending an officer on deputation for the purpose of sending an LP.S.
Officer on deputation for service under the Central-Government or another

State Government. | also beg to submit that according to the principles of

harmonious construction, an attempt should be made to avoid conflict of the
relevant provisions of IPS (Cadre) Rules 1954 and IPS (Pay) Rules 1954 and

an effort should be made to reconcile them for avoiding - absurdity and

anomalous resuit.

5\

* According to the established principles of service laws deputation can

' and the third party, ie. borrowing department/borrowing ‘Government.

Therefore, there cannot be deputation without the consent of the person to

" be deputed and he would be entitied to know his rights and priﬁileges in the
- deputation post so as to give his consent to the deputation.

Rule 6 of the IPS (Cadre) Rules 1954 neither speaks about obtaining
the consent of the IPS Officer to be sent on deputation for service under the
Central Government.nor does it say that the consent of the IPS Offi icer is not
required to be obtained before sending him on deputation for service under

‘the Central Government. Therefore, the accepted principles of deputatlon
- under which the consent of the employee is required to be obtained before
~ sending him on deputation should be taken into consideration while sendlng
- the IPS Officer on deputatlon for service under the Central Government

Accordingly, the Government of India acceptmg settled principles and the law

for deputatlon sent Fax Message No.1-21023/40/2000-IPS Il dated 22-01-
- 2001 of the Ministry of Home Affairs, New Delhi to the Chief S-ecretaries of
IAStates including the Chief Secretary of Manipur to intimate the names of

suitable and willing IPS Officers of 1981-82 batches for fi illing up the posts of
Chief Vigilance Officer in the National Project Construction Co-operation Ltd.,

- New Delhi and the State Govemments are further requested to send the

nomination of willing IPS Officers for DIG level posts. The said message of

.the Home Department dated 22-01-2001 was cuculated._ by DG.P,
'Mampur,_ to all the IPS Officers of 1981 to 1986 batches of the MT Cadre -
~ serving in the Manipur Police Department under his Endt. No.E/16/14/99 PHQ
.(Adm.)/10240 dated 30-01-2001. Therefore, the consent of the IPS Ofﬁcere ,
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were obtained ‘by the Central Government, Ministry of Home .Affairs betore .

sending them on deputation. In the instant case also Ministry of Home Affairs .

Government of India, sent the Fax Message N01 -21016/40/2000-IPS Hi

~dated 29- 01 2001 to.all the Chief Secretaries mctudmg the Chief Secretary of

Manipur to sponsor the names of the IPS Officers of 1981 to 1986 batches
who are willing to be considered for appointment to the post of Deputy

Inspector General in the Border Securrty Force on deputation basis. The said -

Fax Message of the Ministry of Home Affairs, Government of Indi a, dated 29-

01~2001 was cwculated by the D.G.P. Manlpur to all the IPS Oft" icers of 1981 |
_ to 1986 batches of the MT Cadre mcludlng mysetf under his Endorsement
- No E/1 6/14/99-PHQ (Adm.)/10383 dated 01-02- 2001. It is an undenlable fact -
" that the Government of India by acceptmg principles and the law of

deputation that the consent of the officers is required before sendmg them on
deputation and also by interpreting Rule No.6 of IPS (Cadre) Rules 1954 in

such manner had been asking the tPS Officers of the MT Cadre before |

sendrng them on deputation for service even under the Central Government.

As the clearest exampte in the present. case, the Ministry of Home Affairs

Government of India, under its Fax Message dated 29- 01-2001 requested the
Government of Manipur to sponsor only the names of the wrthng IPS Offi icers

for. appointment to the post of DIG in the B.S.F. on deputation. It is also an‘

‘had been endorsed to me by the D.GP, ‘Manipur, under his sard

' admitted fact that on receipt of the Fax Message of the Mrmstry of Home
- Affairs, Government of Indla dated 22- 01-2001 and dated 29- 01-2001 Wthh

Endorsement dated 30-01-2001 and dated 01 -02-2001, I never gave/grve my |

consent and wnllrngness to be conS|dered for appomtment to the aforesald

posts

 True copies of the said message of the

D.G.P., Manipur, dated 30- 01-2001 and

-message dated 01-02-2001 of the D, GP.
Manipur, - are -attached hereto -as
ANNEXURES‘ A-22 and A-23 respectively.

From the above accepted facts and practcce of the Government of

. !ndra as. well as of the Government of Manipur, it is crystal cleat that the.

Government of Manipur as well as the Government of India has. been
interpreting Rule 6 of IPS (Cadre) Rules 1954 and also the accepted principle

of deputation that even for deputing IPS Officers for service under the Central A

@ th)/dvi
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Government, the consent of the concerned IPS Officers was/is required to be

~ obtained. It may be pertinent to mention that the Government of India had

' been issuing a number of instructions for obtaining the consent of the IPS
Officers before sending them on. deputation for service under 'the Central
Government or another State Government or under a Company Association '
or body of individuals, whether incorporated or not which is whblly or : -

~ substantially QWned or confrqlled by the Central or State Government.

- Therefore, obtaining the consent of the IPS Officers on deputation for service

- under the Centrai‘,Government is.a condition precedent for sémding him on
deputation, ; "

It is also pertinent to mention that the Government of Manipur after
consideration of the requirement of my service in the State of Manipur had
“turned down the request of the Government of India under the Fax Message
of the Ministry of Home Affairs datéd 12-01-2001 to make available my
service on deputatiori under the Central Government vide letter of the
_Commissioner (DP), Government of Manipur being No.4/50/76-IPS/DP,
~Imphal, the 22 January, 2001 to Shri G.K. Pillai, Joint Secretary (North East)
- Ministry of Home Affairs, ‘_Gove'rnment of -lndia; North Block, New Delhi.

L) , , : _ L
True copies of the said Fax Message of the -
Government of India dated 12-01-2001 and
letter of the Govemment of Manipur dated
22-01-2001 ‘are attached - hereto as
ANNEXURES-A-24 and A-25 respectively.

- -It has been Seén very clearly that the Central deernment for the best
. feasons known‘to‘them had been pressurising the Government of Manipur to.
;_r’nake my service available for deputation by singling out my case from all the
IPS Officers of the MT Cadre serving in the Police Department of the State of
““Manipur. The vaernment of Manipur wrote the said letter dated 22;0'1-2001 '
| (Annexure A-25) éfter' taking decision of the Government of Manipur not to -
“spare my service from the State of Manipur with reference to the said
-+ message of the Government of India under the said Fax Mes_sagé of the
.Mihistry of Hdme Affairs, Government of India dated 12-01-2001. The
Government of Mahipur While taking the decision for not making my service
“available for deputatior;- for service under the Central Government also
i'considered my denial to Agive consent for such deputation. Till date, | have
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i not yet given my consent for deputatlon for service under the Central

| " Government. It is most surprising and shocking to me that - under what
compelhng circumstances the Gove,rnment of Mampur had to change its

- earlier decision intimated to the Central Government under the letter of the -

- Government of Manipur dated 22-01-2001 (Annexure A-25) and took the
decision for making my service available for deputation completely contrary -
; to the earlier precedent and ‘practice under the law for taking consent of the
| IPS Officers before making them available for deputatron under the Central

- Government. Therefore the Fax Message of the Government of Manipur

o dated 23-02- 2001 (Annexure — A to the said show cause reply) is malafide,

arbltrary and illegal. The then Chref Mrnlster of Manipur, Shri Radhabinod
. Koijam after realising the mconsrstency, incongruity, illegality and factual
" mistake committed by the Government of Manipur for making my service

~ available for deputation in the Central Government under the said Fax

Message of the Government of Manipur dated 23-02-2001 (at Annexure A te

i the show cause reply), wrote a D.O. No.MB/1/CM/2001, May 04, 2001 (at
? Annexure A-6 to the present O.A.) to Shri L.K. Advani, Union Home Minister,
- North Block, New Delhi to review my case for central deputatron in

consrderatron of exigency of my service in the counter insurgency operatron in

| | the State of Manipur. The last para of the said D.O. letter of the C.M.,

' Manipur dated 04-05-2001 (Annexure A-6 to the present O.A) shows that as |

‘had all along been combating “insurgent activities of the ‘underground

. extremists of Manipur, the members of my family would be the soft target of -

~ the extremists in case of my deputation outside the State, *

l

In_ the lightv of my above submissions, | categoricaily deny the

. allegations and assertions of the Respondents in para 7 of the said show

' cause reply

/ _7. That, with regard to paragraph 8 of the said show cause reply, | have

no comments. /

8. . That, with regard to paragraphs 9, 10 and 11 of the said show eause
reply, | beg to submit that under Rule 9 of the IPS (Pay) Rules 1954, itis a

. mandatory requirement which must be followed by the Central Government

j"that declaration should be made that non-cadre post of DIG, BSF is

equivalent in rank, status and responsibility to the Supertime Scale post of

| LG.P. at present held by me and in the absence of such declaration | cannot
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be sent on deputation to the non cadre post of DIG in BSF Which is never
equivalent in rank, status and responsibility to the post of I.G.P. The
declaration of non-cadre post of DIG in BSF is equal in rank, status and
responsibility to the Supertime Scale post of IGP held by me is a sine qua
"non for the exercise of the power under sub-rule (1) of Rule 9 of IPS (Pay)
Rules 1954. Further, under sub-rule (2) of Rule 9 of IPS (Pay) Rules 1954, it
is laid down that the pay of the IPS on appointment to a post other than.a post
specified in Schedule IIl shall be the same as he would have been entitled to,
had he been appointed, to the post to which the said post is declared
equivalent. As earlier stated, the pay of D.L.G. in BSF is much lower than the
pay of L.G.P.in LLP.S. It is an admitted fact that the post of DIG in BSF is not
equivalent in rank, status and responsibility to the Supertime Scaie post of
IGP of IPS and as such the Central Government could not comply with the
mandatory requirement of declaration under the Rule 9 (1) of the IPS (Pay)

Rules 1954 before sending me on deputation by appointing me to the post of

DIG in BSF, vide Fax Message No.1-21016/15/2001-IPS |I| dated 10-08-2001
(at Annexure A-9 of the O A, ).

It is also an accepted principle of law that an employee cannot be
sent on deputation to a posf whic.h is inferior in rank, status and responsibility
to the post held by the employee in the parent department inasmuch as
_deputation of an employee to the inferior post will amount to reduction in rank
and violation of Article 311 (2) of the Constitution of India. The present case of
sending me on deputation by appointing me to the inferior post of DIG in BSF
is the clearest example for violating Article 311(2) of the Constitution of India.

It is also an accepted fact that pay scale of the post of DIG in BSF
carries pay scale less than that of the Supertime Scale post of IGP of IPS. As
such my appointment to the post of DIG in BSF on deputation basis even
though my pay may be protected will amount to violation of Article 31 1(2) of
the Censtitution of India.

Under Rules 7 and 11 of the IPS (Cadre) Rules 1954, all the posting of
the IPS Officers to the cadre posts in the case of State cadre shall be made
by the State Government and in the case of joint cadre by the State
Government concerned. Further, for the purpose of filling up leave vacancy or
for making temporary arrangement, the State Government may, delegate to
the Head of Department, its power of making appointment to the cadre posfs. '

9h
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it ia an admitted fact that such power of the State Government was never

delegated to the DGP,,ManipL}r. As such, DGP, Manipur, who has not been

delegated .the'pow.er for posting of IPS Officers or/appointment of the IPS |
Officers to the cadre posts in the joint cadre of MT in exercise of the provisos

to Rules 7 and 11 of the IPS - (Cadre) Rules 1954, cannot issue order for
allowmg or- for posting any IPS Officer to the cadre posts. As such, in the

A

event of vacancy in the posts of DIG (Ops =1), Manipur, on the release of Shri k -

N. Shyamananda Singh, IF:S,‘. to enable him to join his duties: as DIG in the

CRPF., the Governmen:t of Manipur issued order No.4/62/76-IPS/DP,
. Imphal, dated 15-03-2001 for allowing one Shri D, Mishra, IPS, to hold the

. charge of DIG (Ops-i), Manipur. It is .crystal' clear that in the event of any
vacangy in the ca’dre post of IPS under the State of Manipuk, it.is the Sfate
Government of Manipur and not the D.G.P., Manipur, to issue order for

_handing over and taking over of charge of the said post by aﬁy IPS Officers.
As such, even for temporary/leave vacancies m the cadre posts of IPS, the

. .Government of Manipur issued orders for postmgs or appointing an IPS

- Officer to hold or.to look after the said vacancies in the posts of IPS. For
_example, the Government of Manipur issued order dated 20- 02 1996 for

'allowmg Shri C. Peter, IPS to look after the charge of DIG (Adm) during the :

.absence of Shri A. Romenkumar Singh, IPS, DIG (Adm.), order dated 03-12-
1996 for aHowmg Shri R. Baral, IPS, to look after the work of IGP (L&O) on
the deputation of Shri A. Romenkumar Singh (myself) to New Delhi on 23-12-

1998 for ‘verifying certain information, order dated 15-03-2001 for allowing -

Shri D. Mishra, IPS to hold the charge of DIG (Ops-1) consequent upon the

'release of Shri N. Shyamananda Singh, IPS, so as to -enable hxm to join the’

post of DIG in CRPF on deputat;on and order dated 04-07-2001 for
allowmg ShriR. Baral IPS, to look after the work of IGP (Crime), Mampur in
my absence on takmg earﬁfleave Itis crystal clear that DGP, Mampur who

has not yet been delegated the power under Rules 7 and 11 of the IPS .

' (Cadre) Rules 1954 has no power to issue order for posting of any IPS
.Officers. As such DGP Manipur, has no power for posting or/allowmg the

Respondent No. 5 M.K. Das, IPS, to hold the charge of IGP (Crime) on my'

release so as to enable me to join as DIG in ‘the BSF on Central Deputatlon,
vide Endorsement of the DGP, ‘Manipur, being No.E/16/13/86-

PHQ(Adm )/4591 Imphal the 13"‘ August, 2001 (at Annexure A-10 of the

OA)
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True copies of the said orders of the

~ Government of Manipur dated 20-02-1996,
03-12-1999, 15-03-2001, 12-06-2001 and
04-07-2001  are -attached. hereto as
ANNEXURES A-26, A-27, A-28, A-29 and
A-30 respectively.

| But most surprisingly and also quite contrery to earlier practice so far
followed by the Government of Manipur for posting/ellowing IPS Officers to
hold any charge of IPS cadre post in the event of release of incumbent for
allowing him to join new post on deputation or in the event of granting leave to
the IPS Officer holding the concerned post, the Government of Manipur
issued orders dated 13-08-2001 (at Annexure A-10 to the present O.A) on
the State Holiday without indicating the name of the IPS Officer to whom |

- have to hand over the charge of the cadre post of IGP (Crime), Manipur. Over

and above, the DGP, Manipur has no power and jurisdiction for allowing the
Respondent No.5, Shri AK. Das, IPS to take over the charge of IGP (Crime), .
Manipur with immediate effect until further orders under his Endorsement
dated 13-08-2001 (at Annexure A-11 to the present O.A.). It may here also be
mentioned that in all the cases for handing over and taking over of the
charge on the transfer of IPS Officers both the Relieved Officers and
Relieving Officers signed on‘the TR-1 Form by making themselves available
at the headquarter of the Said concerned post. But in the present case, | have
never been informed by the Government of Man_ipu?fto whom the charge of
the office of IGP (Crime), Manipur is to be handed over and there is no order
of the Government of Manipur for allowing any particular IPS Officer to take
over the charge or hold the post of IGP (Crime), Manipur. Surprisingly, in the
present case, the Respondent No.5, Shri M.K. Das claimed to have taken
unilateral charge of the post of IGP (Crime), Manipur on 13-08-2001 which is
a State Holiday even before receiving the order of the Government of Manipur
dated 13-08-2001 for releasing me with immediate effect so as to enable me
to join as DIG in BSF on Central Deputation. The Government of Manipur was
50 prompt enough to issue the order dated 13-08-2001 (at Annexure A-10 to
the present O.A)) on the State Holiday because the 13" of August of every

year is declared as a State Holiday as the 13" August is treated as Patriots’

Day of Manipur. It would be evident from the message dated 13-08-2001 (at

~ Annexure A-11 to the present O.A) that the Respondent No.5, Shri M.K. Das

claimed to have taken unilateral charge without/before receiving the said

W h g
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order of the Government of Manipur dated 13-08-2001 (at Annexure A-10 to
the present O.A) under the Endorsement No.E/16/13/86-PHQ (Adm.)/4519,
Imphal, the 13" August, 2001. The alleged taking over of the charge of IGP
(Crime), Manipur by the Respondent No.5, Shri M.K. Das without valid order
of the Government of Manipyur'will be of no consequence. It is a general rule
that after handing over and taking over the charge is complete the AG. office

and the Treasury office shall issue last pay slips and last pay certificate in the.

case of transfer outside the State of Manipur. But in my case, | have notyet
handed over the charge of the office of IGP (Crime), Manipur and the
Government of Manipur has not issued any order for handing over my charge
of the office of IGP (Crime), Manipur to any IPS Officer. Over and above,
there is no order of the Government of Manipur for aliowing 'any IPS Officers
to take unilateral charge of the office of IGP (Crime) on my release under the
order of the Government of Manipur 13-08-2001 (at Annexure A-10 to the
present O.A.) |

| also beg to submit that the said instruction of the Government of
India, Ministry of Personnel, PG & Pensions, Department of Personnel and
Training dated 10-04-2001 (at Annexure-C of the present show cause reply)
has no relevancy in the present case and as stated above mere protection of
- pay scale will not amount to mandatory compliance of Rule 9 of the IPS (Pay)
Rules 1954 and provisions of Article 311(2) of the Constitution of India in the
case of sending of an {PS Officer on deputation to inferior post.

True copies of some of the TR Forms for
handing . over and for taking over of the
charge by the Relieved and Relieving
Officer dated 17-01-1996, 09-03-1998, 01-
03-1999 and -5-05-1999 are attached

hereto as ANNEXURES A-31, A-32, A-33 -

AND A-34 respectiv'ely.

VI also beg to submit that under the CCS (Joining Time) Rules, in the
interest of the public as well as the Government servant, joining time shall be
granted to the Government servant on transfer for enabling him to join the
new post either in the same State or a new State. Joining time admissible in
the case of the distance bétween'the old Headquarter and the new Head
Quarter is more than 2000 Kms. would be 15 days. Under Rule 7 of the CCS

42
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(Joining Time) Rules, a Government servant on joining time sha’ll"‘ be regqrded

as on duty during that period.

Under FR 17 of the FR & SR an officer shall begin to draw the pay and

allowance attached to his tenure of a post w.e f. the date when he assumes
the duty of that post, and shall cease to draw them as soon as he ceases to

discharge those duties.

In my case also, the D.G.P., Manipur after considering the provisions - j

of the CCS (Joining Time) Rules as well as FR 17 of the FR & SR issued
wireless message being No.PR-17/1672001-PHQ/4605 dated 16/08/2001 to

~ me for allowing to use the 3 vehicles mentioned therein till the expiry of my

joining time i.e. 25-08-2001. it may also here be mentioned that the police
Headquarter maintained despatch register in which all the messagefsent from
Headquarter to different authorities/officers are recorded by mentioning the

particular entry number, date, serial humber and page'numbér for all those ‘

messages.

In the present O.A., Hon'ble Tribunal passed an interifn order dated

17-08-2001 for suspending the direction contained in order dated 10-08-2001 .
(at Annexure A-9 to the O.A)) and order dated 13-08-2001 (at' Annexure A-10

to the O.A) The passing of the said interim order dated 17-08-2001 was

published as news item'in the leading local dailies widely circulated in the

State of Manipur, namely Poknapham, Sanaleibak and Free Press published

on 18-08-2001. The D.G.P., Manipur, after coming to know about the
existence of the said. interim order dated 17-08-2001 through the aforesaid
leading local ‘dailies, issued the back dated wireless message being No.PR-
17/16/2001-PHQ dated 16-08-2001 to me for withdrawing the 'vehicles
mentioned above immediately. The éa_id back dated wireless message dated
16-08-2001 was furnished to me through oﬁe Shri N. Deben Singh, Havildar,
only on 18-08-2001 while he came to my quarter for withdrl'awi'n'g the said
vehicles on 18-08-2001. On the very day i.e. 18-08-2001, 1 also obtained an
acknowledgement from the said Havikdar, Shri N. Deben Singh for réceiving a

copy of the said.interim order dated 17-08-2001. The fact of the back datin
g

of the said wireless: message dated 16-08-2001 #

vehicles will be clear - Jfrom the entry No.4684 dated 18-08-2001 of th
- e page

115 of the said despatch register of the pohce Headquaner

qul
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True copies .of the said wireless message A

dated 16-08-2001, back dated wireless
message dated 16-08-2001,
acknowledgement receipt dated 18-08-

2001 received by the said Havildar, Shri N. .

Deben Singh and an extract copy' 6f page
No.115 of the :despatch: register of the
police Headquarter are attached hereto as
ANNEXURES ~A-35, A436, A37 and
A-38 reépectively.

From the above facts, it is clear beyond reaﬂsonabie doubt that the
D.G.P., Manipur, in collusion with the State Government of Manipur, for

" reasons best known to them {%'ée been acting with malafide and bias against |

me for the pu'rpos'e' of séhding me on de'putation‘by appointing me to an

" inferior post of D.1.G. in B.S.F. by hook or by crook.

In the light of my above submissions, | categorically deny the

allegations and assertions made in paragraphs 9, 10 and 11 of the said show

-cause reply.

o

9. - That, with regard to paragraphs 12, 13, 14, 15, 16 and 17 of the said

show cause reply, | categorically deny the allegations and assertions. | also

beg to submit that “Transfer means the movement of a Government .

servant from one post to another and depu'tation .i's nothing but a
transfer from a post to a post outside the parent department or 6utside
the parent cadre’;. As stated above, following the principles of harmonious
construction, Rule 6 of IPS (Cadre) Rules 1954 is to be interpreted

harmoniously with FR No.15 of the FR & SR in the case of transfer of a

Government servant from one post to another.
| In the light of my above submissions, | beg fo submit th’at the
Respondents should be put to strict proof of the allegations and assertions

made in paragraphs 12 to 17 of the said show cause reply.

10. _That, | beg to submit that the allegations and assertions of the

‘Respondents in their present show cause reply are capricious, malafide,
" devoid of merit and not tenable under the law.

Lo 4. p ‘ |
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VERIFICATION

|, A. Romenkumar Smgh IPS, son -of Late A. Ibomcha Singh, aged
about 52 years, ‘working as 1.G. P. (Crime) in the office of Manipur Police
Department, resident of Kelshamthong Ahanthem Leikai, P.O. and P.S.

Imphal Manipur, do hereby verify that the contents of paragraphs 1,2,34, 3,

last part of paragraph 6, last part of paragraph 8 are true to personal

knowledge and remammg part of paragraph 6, 7, remaining part of paragraph
amd |0

8 % 9,.are believed to be true on legal advice and that | have not

suppressed any material facts.

Dated/Imphal,
The 1 September, 2001. _ .
Plaee L lrrrphal. o l\ QOM“‘ kexoas,
Drawn up by - . ' (A. Romenkumar Singh )
| w.wéf?( 2 - - Applicant.
Advocate |
. Bolemnly affirm before ﬁe oﬁ../:i:zz?/ 7
‘ ~at...‘.9.'%vﬂ.: ..... at the Court premises
s

by tg_e.! ponent wha if id rﬁed
The T‘; poient scems to understand
the contents fully well on their

beidg read over and eiglained to Aim. 7

et
Oazh Commissioners
Manipur
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IN LIEU OF MEG. FORM.

~ TO" 1) Shii J.B. Negi, IPS, (MT-81)T.G.(Prison), Manipur.

' 2) Shri R.Baral, IPS (MT-81) 1.G.P.(Adm), Manipur.

3) Shri A. Romenkumar Singh (MT-82) 1.G.P. (L&O), Manipur.

4)  Shrn NK Mukhoi)édayayéi,IPS, (MT-82) Project Director, MDS. .
5) Shri V. Zathang, IPS (MT-83) DIGP (R-11), Manipur.

6) Shri P.M. Goud, IPS (MT-84) DIGP (HQ), Manipur.

———— —— 7)- Shri M. Shyamananda Singh, IPS (MT-84 ) DIG (OPS-}), Mampux

8)  Shri D. Mishra, IPS (MT-84) DIGP (OPS-]), Manipur.
9) Shri L.M. Khoute, IPS (MT-85) DIGP (R-I), Manipur.
10)  Shri M.A. Rahaman, IPS (MT-85) DIGP (R-I11), Manipur.
11)  Shri Anand Prakash, IPS(MT-96) SP-UKHRUL.

Fivi - DGP, Manipur.()
NO. : E/16/14/99-PHQ(Adm)/10740 . DATE 30/1/2001.

=~ COPY OF FAX MSG. NO. 1031023/40/2000-IPS Tl DT.22.1.2001 FROM HOME NEW
JELHI ADDRESSED TO CHIEF SECRETARIES INFO TO THE DsGP OF ALL STATE GOVT.

1S FOLLOWS () QUOTE () THE NAMES OF SUITABLE AND FILLING 17S OFFCERS OF
1981 TO 1986 BATCHES ARE INVITED FOR WILLING UP THE "OST OF CHIEF
YIGILANCE OFFICER IN THE NATIONAL PROJECTS CONSTRUCTION CORPORATION
LIMITED, NEW DELHI () THE STATE GOVERNMENTS ARE REQUESTED TO SEND THE
NOMINATIONS OF WILLING IPS OFFICERS OF DIG LEVEL, WHO ARE CLEAR FROM
VIGILANCE ANGLE, TO THIS MINISTRY AT THE EARLIEST () THE BASIC PAY OF THE
OFFICERS MAY ALSO BE INDICATED () UNQUOTE (.) KINDLY FORWARD THE }AME
OF THE WILLING OFFICERS ON OR BEFORE 15.2.2001 () /

M/IMMDT.

Sdi-
FOR DGP MANIPUR

oy
f o
Oath Commissiener,
Manipwr
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IN LIEU OF MSG. FORM. _ éﬁf’

To .
: SHRI . B.NEGT, IPS, (MT #1) I G. (PRISON), MANIPUR ()
: SHRI :R. BARAL, IPS (MT-82) 1.G.P. (Adm), MANIPUR . (.)
': SHRI A. ROMENKUMAR SINGH (MT-82) L.G.P (L&O), MANIPUR. /
. SHRI N.K. MUKHOPADAYAYA (MT-82) PROJECT DIRECTOR, MDS.
:- SHRI V. ZATHANG, IPS (MT-83) DIGP (R-1I), MANIPUR
: SHRI P. M. GOUD, IPS (MT-84) DIGP (HQ), MANIPUR
v . SHRI M. SHYAMANANDA SINGH, IPS (MT-84) DIG (OPS-1), MANIPUR
. SHRI D. MISHRA, JPS (MT-84) DIGP (OPS-1I), MANIPUR
. SHRI L. M. KHOUTE, IPS (MT-85) DIGP (R-I), MANIPUR
. SHRI M. A. RAHAMAN, IPS (MT-85) DIGP(R-II), MANIPUR
: SHRI‘ ANAND PRAKASH, IPS (MT-86) S‘P-UKHRUL.

FM : DGP, MANIPUR.(.)

‘NO. : E/16/14/99-PHQ (Adm)/10383 DATE 1/2/2001

. COPY OF FAX MSG. NO. 1-21016/40/2000-IPS.II DT.29/1/2001 FROM HOME NEW
DELHI ADDRESSED TO CHIEF SECRETARIES INFO TO THE DsGP OF ALL STATE
~ GOVT. IS FOLLOWS (.) QUOTE () THE POST OF DEPUTY INSPECTOR GENERAL FOR / /

= IPS’ OFFICERS IN THE BORDER SECURITY FORCE ON DEPUTATION BASIS
ACCORDINGLY TO BE AVAILABLE IN JAMMU & KASHMIR, PUNJAB, GUJARAT,
WEST BENGAL, ASSAM AND TRIPURA DURING THE NEXT SIX MONTHS() STATE
GOVERNMENT ARE REQUESTED TO SPONSOR THE NAMES OF THE IPS OFFICERS
OF 1981 TO 1986 BATCHS, WHO ARE EMPENELLED TO HOLD DIG LEVEL POSTS AT.
THE CENTRE AND WILLING TO BE CONSIDERED FOR THE SAID DEPUTATION ()
THE NOMINATED OFFICERS SHOULD BE CLEAR FROM VAGILANCE ANGLE ()
MATTER MOST URGENT (.) UNQUOTE (.) KINDLY FORWARD THE NAME OF THE

. WILLING OFFICERS ON OR BEFORE 15/2/2001(.)

M/IMMDT. - Sd/
FOR DGP, MANIPUR

®

| A—;«mm.v- A-22 s e s
Q@MW e A
|
toner. 1-4-20°
Oath Comm‘” ne! (n wao\ WD

Manipw - » MVO cafls
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 - - gesnig
e ~ . ANNEXILJRF 4‘724
. '~ FAX MESSAGE | ‘/ 05~
FROM  ; HOME, NEW DELH! R No \ 66 le:v}/Q_‘:/l
B R e
TO \/,/: THE CHIEF SECRETARY, MANIPUR, IMPHAL :
: . '.
|
. NO.1-21016/1/200 4IPS Il . DATED: 127 JANUARY, ?om |

-..---------__—-..._..._--....--._..--»_----¢m..—--.._..- — f i E——A A e, —— s Sm A s
. . »

SHRI A, ROMEN KUMAR, IPS (MT:82) 1S BEING CONS!DERED FOR s

CENTRAL DEPUTATION () STATE GOVERNMENT 18 REQUESTED T l’.

CONF%RM HIS AVAILABILITY FOR THE STAT’E DEPUTATION () T MAY | 't |
- PLEASE BE CONFIRMED THAT NO VlGlLANCE/D!‘ 19LINARY ENQUIRY | I\

IS EITHER PENDING OR COI\TEMPLATED AGA\NST THE 'OFFICER ()

MATTER MOST URGENT ()
» T ".-.”“h“—.‘_—‘m"‘.“"““"“.”"*'"m-‘-"w"“*'“*'“‘”"‘_-"H“““
.
\ ke
/'_’?‘,_‘__-"‘
(V. K. GUPTA)
DESK OFFICER
. TEL NO. 2014038
R
A nomx e A -24 bs”‘llu_m C%
N <0
A/“W" . i 1~ ’?’fc
.20 Ch- Bineol Lwigh)
\: advo
Oath Commissioner, _ .

Manipw
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No. 4/50/76-1PS/DP — fgf'

ANNEXURE &7

GOVERNMENT OF MANIPUR
DEPARTMENT OF PERSONNEL AND ADMINISTRATIVE REF ORMS
( PERSONNEL DIVISION )

Imphal, the 22" January, 2001.

To
Shri G.K.Pillai,
Joint Secretary (North East),
Ministry of Home Affaits,
Government of India,
North Block,
~ New Delhi.

Sub:- Cenral deputation of 2 (two) IPS officers.

Sir,

B ain directed to invite a reference to your D.O. letter No. 8/4-1/2000-
NEI dated 9-1-2001 and also MHA’s Fax message No. 1-21016/ I/ZOOI-II’S/H
dated 12-1-2001 and to.state that the State Government has already proposed
the name of Shri N. Shyamananda Singh, 1PS for consideration of central
deputation. As regards, Shri A.Romenkumar Singh, IPS, he is at present
holding the key post of IGP(L.aw & Order) and the State Government is unable |

e

to leave his service at this stage.

Yours faithfully,

Sd/-
( P. Bharat Singh )
" Commissioner (DP)
Government of Manipur.

Arvuxune A-2€ b e B

ot m_awk Aocurned .

Oath Corl!mtssloncr. Q A pmm; w)

Manipur Adv_ocah
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GOVERNMENT OF MANIPUR
DEPARTMENT OF PERSONNEL & ADMN. REFORMS
' ( PERSONNEL DIVISION)

e i

QRDERS BY THE GOVERNUR: MANIPUR
Irnhal, the 20th February,1996.

Under ALl India Services(Leayp)

the Governor of Menipur ia pleased LD

accord 3mwction to the grant of earned leave faor: 15

days with effsct from 13-2-96 to 27-2-96 to Shri A,

Romenkumar Singh, IPS, DIG(Admn), Menipur on private

affalre subject to leave admissibility report frvm
the Accountent Sensral(f&€), Menipur,

During the absence of Shri A,Romenkumsar $ingh,
IPS on leave §hri C.Peter Ngahenyui, IPS, IGP(AdMn)g
Manipur will look after the charge of DIG(Admn) AN
addition to his normal duties,

By orders & in the namg of
Governor, ‘

l/;S) L)
( Binod Kispotta )
Addl.Socretary(DP), Govty of
Menipur,

Copy toi-

1. The Director Genersl of Police, Manipur‘
2. Tha Accountant General(A&E), Manipur.
3. Bhri C.Petsr.Ngahenyul, IPS, 1GP(Admn),

. Menipur,
4, Shri A.Romenkumar Singh, IPS, DIG(Admn),
Manipur, N
‘ 5. The Sub-Treasury Officer, Imphal,
s/

m— e N\, "
&) A
oo
0. . .
1Y) e aaﬁ?AMJL Akeumuwfi]
.\ )
w\
(oah -
aml il Segd)
Oalh Coylm:lsslonﬂ. C# 3\)0

Manipw
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Imphal, the 3md Decembar 1999 L L e 2

No. 7/13(14) /85~H; The Governor of Manipur 1is ploased to
accomd sanc tion to the deputation of Shri A,Romenkumar 84 ngh X
IrS, Imspec tor Genexal of Police (L 0) ,Govt,of Manipur to ."fi,‘(}ji\'_f'i

Vealhi on 23/12/99 80 a3 to enabla him to vorify certain
informution ,

2, Certified that tha journey from Imphal to Delhi am B Ay
QLpelhl sha L he (kwa tal as o duty,

3. Certified also that he is entitled to Adlr Joucney from
Impha l to Delhi amd pack,

4. During the period. of journey to Delhi Shri R,Barn 1, XpS
Inspec tor General of Police(Opa),Govt.of Manipur will ook
af toxr the works of LP(L6QO) in addition to his norms 1 woKke T

Hy Orileirn ey,
| 5
3/2p : -
o ( S.Dinokumar sfi.ngh) T

Special S%Sfiga‘m:y(ﬂomﬂ),aovtoaﬁ
Copy tos- e
Xe Tha D immator Gaparal of Pollove, Manipur
2. The Accowmmnt Genaral, Mamdpur, Xmphag
2. Shrdi A,Romankumsr Singh IP5 , IGP (L&), Manipux
4 S-hri R,Baral, IpS, IGP (OP8), Manipur
5. The Under Secretary(P),Govt.of Manipur
6. T™he Sub-Tmapsury Off & er, Imphal
7. Ordler Boock. '
8.8uard fi la.

e0

| | Awxane A-27 ke True ey
QQH ' ! A%
gwﬁbw{ oot
1%

-

Qath Commisstone. (o Bineel Sepd)
Manipwr pduvoate



L

X h/62/76- IPS/[P In pursuance of the Government

DEPARTMENT OF I:Ll{ Dl v '. J. & f\fﬂ]lll wlr(/\'l'l Vi HEFORIS
(1.‘ LI\D\,.“:JM J)l \J

—_— = e
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A

' ORDERS BY THE GOVERLOR:MAMNIFPUR
Imphal, the 15th Mrrch, 2001.

Indjw, Minis try ol Home Affnirs, Hew Delhl FAX messarge
No.T- 21016/3/ 2001~ IPS.TIT gated o8.2-20p01, the OGovernnr
of Manipur 1is plcnaejto relense Ll il. Shyomnnavda S$ingh,
IPS(MT-SPS/8L) , DIC(Ops-1), Manipur with immediate effect
so as to enable him to join his duty as Deputy ITnspectHHr
Genelal in the Central Reserve Poalice lorce in the pav
scale of r.16,400 - 20,000/~ on Central Depu bz tion for &
period of 5(five) vears from the date ¢ f assumption of
charce of the post or until further orders which cver

15 earlier.

2. . Shri N. Shyamananda Singh,1BS shall report to
the Directorate Ceneral, CRPF, Block keo.1, CCO Complex,
Lodhi Road, Mew-Deishs for futher posting.

%, Conseguent upcn tue relenss of Shri dN. oShyamananda

Singh, 1Ps, shri D. rsistrs, Lo, DiG(Ops-11) will hold the
charge 6f DIG(Ops-1) in acdition to his normal dutles
until further arrangement is made in this regard.

By orders & in the name of the
GCovernor,

”2,3’5~9\’“\~___,._.~3

(H Cyan Prakash)
Deputy Secretary(DP), Covt. of
Manipur.

Copy 1o:-

1, The Secretary to Governnr, Raj Bhavan, Imphal,
2. The 3ecretary to Chicf Minister, Manipur.

%, The Secretary to Governmenbt of Todia, =

- Ministry of Bome Af{nirs, l'ew Delbi.

h. The P.S. to Chief Sccretary, Govt.of Manipur.
5, Phe Chief Seeratary, Tripura, Agortala,
4y, The Pr. Ccocretarv(ilonme), Govt.of Manipur.

7. The Director, Gonera’l, CREF, Hew Delhi.
B The Diroeter Goporal of pPelice,Manipur.,
d Phe Acocoantanl Gonee oy Mondpur,
A, The Add s by Fandon,

10 Ihe 0 0ieor eoneerierd,
e The Prevdenney Q0 Fieor coprnrpud,
V4. auammt o tale/ ey .

A-V\WMLA 28 & m%

TR el
Cath Commisstoner!

A > ‘SEQ%)
Manipur ¢ AJM
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GOVERNMENT OF MANIPUR
DEPARTMENT OF PERSONNEL AND ADMINISTRATIVE REFORMS
(PERSONNEL DIVISION)

uuuuuu

ORDERS BY THE GOVERNOR: MANIPUR
IMPHAL, THE 12thJUNE, 2001

No. 4/50/76-IPS/DP: Under All India Services (Leave) Rules, 1955, the Government of Manipur
is pleased to accord sanction to the grant of Eamed Leave for 10(ten) days w.e.f. 18-6-2001 to
27-6-2001 with permission to prefix 17-6-2001 being Sunday to Shri A. Romenkurmar Singh,

IPS, 1.G.P./Crime on private affairs (medical treatment of his wife) c:bject to leave admissibility

report from the Accountant General, Manipur.

2. During the absence of Shri A. Romenkumar Singh, IPS on leave ShriR. Baral, IPS,
1GP/LO-I shall look after the works of IGP/Crime in addition to his normal duties.

By order & in the name of Governor,

Sd/-

"(Kh. Raghumani Singh)
Deputy Secretary(DP), Govt. of Manipur.

copy to :-

> " 1. The Director General of Police, Manipur.
2. The Accountant General, Manipur,
3. The Principal Secretary (Home), Govt. of Manipur.
4. Shri A. Romenkumar Singh, IPS, 1. G.P.(Crime), Manipur.
5. Shri R. Baral, IPS, 1..G.P.(LLO-1), Manipur. ‘
6. The Treasury Officer, Imphal..
7.. Guard file/order book

A-29 W D
f%mmwaiwuﬁ A eesmand

. ! :
/ L’W‘?f’m) ’ ch P '(‘4(’%573 )
‘ [ﬁ]‘ A Pivts g,m,ZL
Oath Commissioner, Ay & otz

—— Manipur
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RCRRRERERE UL L GOVERNMENT OF MANIPUR / 58
| P DEPARTMENT OF PERSONNEL AND ADMINISTRATIVE REFORMS —H
| (PERSONNELDIVISION) -

ORDERS BY THE GOVERNOR MANIPUR
. IMPHAL, THE 4™ JULY, 2001

+ No.4/50/76-IPS/DP In coﬁtinuation of this Government order of even ﬁumbér dt. 12-6-2001
- and underAll India Services (Leave) Rules, 1955, the Government of Manipur is pleased to
accord sanction_ to the éxténsi()n of earned lea\)_e for 10 days with effect from 28-6-2001 to 7-
7-2001 with pennisrsion to suffix 8-7-2001 being Sunday to Shri A. Romenkumar Singh, IPS,
" LG.P.(Crime), Manipur on private affair (medical treatrhent of his Wife) subject to leave

admissibility report from the Accountant General, Manipur.

2. During the aforesaid absence of Shri A. Romenkumar Singh, IPS on leave, Shri R. Baral,
IPS, 1.G.P.(LO-1), Manipur shall look.after the work of the 1.G.P.(Crimc), Manipur in

addition to his normal works.

By order & in the name of Governor,

CosdA
(Th. Dhananjoy Smgh) v
Under Secretary(DP) Govt. of Mampur

copy to :- . ‘ :

- The secretary to the Governor, Raj Bhavan, Manipur.

The P. S. to the Adviser ( R), Govt. of Manipur. .

The P. S. te the Chief Secretary, Govt. of Manipur.

The Director General of Police, Mampur

The Accountant General, Manipur.

_The Principal Secretary (Home), Govt. of Mampur -

* Shri A. Romenkumar Singh,-IPS, 1.G.P.(Crime), Manipur. -

Shri R. Baral, IPS, 1..G.P.(LO-I), Manipur.' ’

.. The Treasury Officer, Imphal.. : '

O Guard file/order book. nax wne. A= 37, i W us =Py
k"’"(m,

FEENonsL -

Mvo

Oath Commtsstour
Mampu(
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K i q;bP"L”? id’fi“‘hiwﬂ ‘“CERTIFICATE or TRHNSFTR QI CHARGE

f ! ""' "\(‘4'1.

e U 1 IR PR R Lo R Lo b o
. mb_a‘?;_}”nuhf.m i Certlfled that we bave mn ‘the £ e/after-noon
- L P PR f; ) [_,‘
(7 : ol

e ew e e Of “this day respectlvefy made over\and received charge

'frxu ”' H
| .of the Offlce of . DIGP‘ADM) Vide vat Order No . 3/7/QO-IPS/
34\ . DP dt‘ 1;7 196. . .l‘ 'l”.“‘l)‘
b . ..

[FIRIAR o

. 1 . : ) .:lg'l 3 Yo . g9
. -

1 ‘ 3
ST ' =)=} Sinhkh
ey S;itlon: Imphai . . Bighdture: o “Relieved Ozflcer
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! e _ : Meme -f balance for whlch responsnbllmty is
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CERTIFICATE OF TRANSFER OF CHARGE R '

- Certified that wé have on the fore&n?‘tcr noon of this dsy 108} ectx Iy made overéanla
' received charge of the® office of D alleY Range)” vide Govt,-order.No,.

3/22/9071PS/DP(P¢,I) Dt,&.3.98, - 3 N

Sléﬁﬁture'.'étﬁeb%cél@% ingh)
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9“3PQCNN"Gcn”ralnfw’oUCFfL/(N
Mzinione [ ‘

\ ¥
Pﬁﬁ%%%ﬂgaf'81n h IGP(Int)
Signatuge of o(%.: LGV ‘,r},g po“u (lat,,,

P Man ;aw dmphul.

Meno of balance for which responsibility is accepted -
by the offlcer reneilving charge Treasury balanoeo" :

. Cash - Pemanent advance
Opiun,

HLomps and March Excercise enderols;

0.

— Details of Treqsury Balance
o Description - Under’ doubie With- - g {Total
£88 S . |, Locksdi . ., Ireasurer Treasurkes
. lat Bs10;000 = - A4 T f
LIRS 1 it looom__'._ Q ’
e x'“"' ) . JOO""“ bl ) <
B 1< DO 5 ol
U 780 ey I
20 - - 9
P 10 - - ] ﬁ
,- 5= o 3
S e ﬁ
jShole Rs.  w ~ w] -g |
{Half Rs. - - -1 | !
ﬁQuarterde - e - f !
SUncurrent Rg e -~ - ;
'gCo’Lng. RW' - - —-} E i
The total of the cash balance rcported in the laLcst daily
sheels xreceived fron Sumereaauchq without any details of notes
or coins_ctc.’,need only shown in this coluan.
(

Continued ovcr]eaf

h : A ~>A e B
<ol ﬁgﬁ?ggmd www”ﬂ

.
H

bath Commissionery

Manipur CA WD\W‘ g""?‘"")
. A vsaos



Descrlpilon
: ble lock (Treasurer|Treasurer

Under dou~jWith .~ Tin Sub— ;i"ffgggi~~*“;"

Shole rupees - - ~

3
»
T

Hal? 0 oo ¥ ‘
- Nickel Qrt =~ « = - - :
Highth Lok o (f'f:h‘ﬁwj : ]

One ann piaeoq -

Coppcr Doublc placo
and’gingle =l —
Lronzo one-Palse -

b =24

e

|

I .
; |
i

ﬁ

N

IO U . o |
Stemps . : | .C
and _ : ] . . ‘

mavch L, .
‘.e-‘xcisé':-..f; ro H.,Qi S ' ] R
Benderols, - ..;. - . ity N i

o o : _ - ULl B
Government. secrities cL ]

held in State custody - J ]

balance at credit of Q
deaosntors.f‘
OO:Qvooloolo‘.o“Abo-eloAm e

Reserve Bank Draft
Foxms. act(ﬂoa........

10060000000000000‘000

: Chcouo Forms No...a..i

' .
[

S e
PO O -)-o?. - b - — 4

tation Imphald s
TS By \ |
Dated: 5 5 99 e baret ﬂﬁ%fggi;
T _ q,j ( AJPradeep olngh P A, Romeémkumar Singh )
; :i:w~- ‘mﬁﬁlmgyedqofﬁlqﬁrVO) : RelaQVlhg Officer Mvlice-(luty,

Mmmur Impha /,\u:j,,, iz, Liphal,’

Fo Nardcd ‘o l) Chief oc;ﬁ£a;y,69vt of Mﬁrupprb? pomm;sglpner(DP)
T 3) Accountant Genoral yManipur,4) DGP ,Manipur, 5) Addl Secy i(Home) '

o : o . . ® « o o . N i e o e e . o'.' ¢ ., . LI} ¢ v o
6) bub Tleasury Of[lcer Imphal and 7) Person concerncdu ‘
...... ‘.f : ' '[hu total of the cash balance reported in the lasted’

daily sheels received from-Treasuries without any details .of
notcu or coin, etcu,neod only be shown in this colunn,l

Losiah

bath Commissioner,
Manipur -




) —

ANNEXURE 755

"In _lieu of msq form

~ 807
Te -/§ Shri A.Roménkumar Singh,IpPS é.f
Info ¢ - DG'Pump-iq/Charg@.lMR,Imp )
Fm : EGRp., Manipur, Imphal (oD

" Mo/ 3+ PR-17/16/2001-pHg [0 B0 bt;16/84200{

m=  The follewing vehicles will continue to be
attaéhed with you till'the expiry of j@ining time
(25-842001) ox your departure to the new plece of
péstihg.whichever is earlior‘(a) Thereafter, the
vehiclas will be ke

Pt in the D.G.Pool for furthec
deployment () one (.) My-ra/9410 Ambassador Car  (.)
- T {.) MN~IA77232 GypSy (.) Three () MN-1A/1019
Oypsy (.) For ngp Pump 'in-cha rge iMRyonly (.) pse
-issue 3(three) litres of petrol to the
 being used - and attached to Shri A.ﬁomen
t411 25.8,2001 only (
action (,) weomn

vehicles .
kumar'Singh,IPS| ;
+} For information and necy,

“%eak/

for Director General'of Police,

Manipur, Imphal (,)
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EXTRACT OF DESPATCH REGISTER OF PHQ DTD. 18.8.2001

RI To DGP

SP/Imphal(w)-
(RI To DGP)

' DGP

~ DIGHQ)

DGP
DIG(HQ)

RI-DGP

T
i

Os C KPVMOREH JSM-
CCP-UKL

A Romenkumar Singh, IPS
1 MR Campus

COs 2/6/7
SP/imphal (w)
info—SP/CMTW

SP/CID/SB

wtqh
R

Oath Commussioner,
Manipur

—24

Sub-Collection of
DGP Photo

Sub- Complain against
O.C. Lamshang P.S

Sub- Withdrawal

of Vehicle

Req. Attachment
Orders of MR /Police of
CMTW

Req. Police
Cemmemoration Day

ANNEXURF

&3¢

1C/9/156/2001
18.8.2001

1C/4/45/2000
18.8.2001

PR/17/16/20C1-PHQ
18.8.2001

PR/17/27/17/PHQ
18.8.2001

IC/25/5-PHO
18...2001
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

ORlél'NAL APPLICATION NO. 320 OF 2001.

Shri A. Romenkumar Singh, IPS of Keishamthong Ahanthem Leikai |
Imphal, Manipur. o —__ Applicant.
o ? Versus— -
1. The Unlon of India and 4 others ~___ Respondents

Imphal, the 3 September, 2001

To

1. The Central Government S’tandmg Counsel,
Counsel for Respondent No.1.

2. Shi MD . Aclam, Ae\vbcgt,

Counsel for Respondents No. 2 - 4.

| Subject - Noftice for filing rejoinder-affidavit in . the -C‘entral‘

Administrative Tribunal, Guwahati Bench, Guwahati.

Dear Sirs, '

I, the undersigned one of the counsel of the above named Applicant, .
hereby give you this notice about his filing rej.oinder-afﬁdévit in the Central

i Admihistrative Tribunal, Guwahati Bench, Guwahati, to-day. A true copy of this
notice and also a true copy of the said rejoinder-affidavit with all Annexures are

"furnished to. you h_e'rewith for your use and ready reference.

l *

2. Kindly acknowledge the recelpt of a copy of this nottce and also a copy of
the sa:d rejoinder-affidavit with Annexures by sngnmg in the space provided
therefor hereunder and return this notice to me in ongmal so that the same can
~be presented to the. Tribunal along with the original rejomder-affldavat to-day.

Rece:ved a copy of this notice ' ' Yours faithfully,
and also a copy of the said rejomder-afﬁdawt : : A
- with Annexures, - A , i I Povwel @th\

R L‘C/Y 2 L640/ (A.Bimol Singh)
"Central Gowt. Standing Counskl, "~ Advocate for\the Applicant
O
Advocate for Respondent Nos.2-4.

298l
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~_IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH : : : GUWAHATL

%
=3 ,
. &
® _ ©
0.A. NO. 320 OF 2001 ’g
] i
.2 ; )
T Shri A. Romenkumar Singh
-Vs-
Union of India & Ors. |
-AND-

In the matter of :

Written statement submitted by

The Respondent No.1

The respondent begs to submit brief background of the case,
before submitting para-wise written statements, which may

be treated as part of the written statement.

( BACK GROUND OF THE CASE )

The applicant, Shri A. Romenkumar Singh, IPS (MT:82) 1s
an All India Service officer belonging to Joint Manipur;

Tripura cadre.

All India Services have been created under Article 312
of the Constitution and a Member of the Service is
liable to serve any where in India either for the affairs

of State cadre or for the affairs of Union of India.
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Rule 6 of IPS (Cadre) Rules, 1954, provides for deputation of IPS officers

under the Central Government or another State Government oOr

—

autonomous body wholly or substantially owned or controlled by the

Central Government or by another State Government or international

organization, etc. For this purpose, every State cadre of the service,

~ provides 40% of their Senior Duty Posts for Central deputation quofa

-\ P

ey

which in turn requires additional recruitment to be made to the service to

provide for trained a\nd/(perienced members to serve on posts in the
Central Government. ¥ The cardinal principle being that IPS officers who
are so borrowed will serve the Central Police .Qr_g_anisations and other
organisations/departments of the Central Govefnment for a stipulated
tenure of deputation ahd thereafter return to their parent cadres. The two
way movement of officers from State to Centre and béck, is of mutual

benefit to the States and the Government of India on the one hand and to

the officer concerned on the other.

Rule 6 of IPS (Cadre) Rules, empowers the Central Government to take

L P A S T e

IPS officers from State cadres for filling up various posts under the

Cehtral Government with the ‘concurrénce fof the State Government
concerned. The said rules also provide that in case of any disagreement
between the State and the Centre in this regard, the matter shall be decided
by the Central Government and the State Government or State

Governments concerned shall give effect to the decision of the Central

Government.
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" The services of the applicant were offered by the State Government for

posting under the Central Government organisations vide their Fax
\

message dated 23/02/2001 (Annexure R-1). ] Union of India is in

e s

| ‘ \ possession of information that continuation of the applicant in the state is

not in the public interest.  His suitébility for Central deputation was
‘——______’_”/ N

‘l A V\’/

! accordingly considered by the Central Govt. and he has been found

suitable for posting as Deputy Inspector General, Border Security Force at

| the Centre and accordingly in terms of powers conferred by Rule 6 of IPS

- (Cadre) Rules, the Central Govt. vide fax message No.I-21016/15/2001-

IPS.IIT dated 10.8.2001 have requested the State Government to relieve

- the applicant with instructions to take up his new assignment at the Centre.

PARAWISE COMMENTS

That with regard to the statements made in para 1 of the application, the

respondent begs to state that the request made to the State Govt. vide fax message No.I-

2 10;1::‘6/ 15/2001-IPS.III dated 10.8.2001"[0 relieve the applicant for posting as DIG in BSF
;

!
on @

pow;L:rs conferred under Rule 6 of IPS (Cadre) Rules, 1954 in the Central Government.

entral deputation is perfectly in order and the same has been issued in exercise of

4 | That with regard to the statements made in para 2 and 3 of the application, the

respondent begs to offer no comments.

3. That with regard to statements made in para 4(1) to 4 (3) of the application, the

es;;)i.ondent‘ begs to state that they are matter of record and offer no comments,
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| That with regard to the statements made in para 4.4 of the application, the

iporident begs to state that it is submitted that since the promotion and appointment of
ap_,plicant as IGP in the State was not in accordance with promotion guidelines

scr;tbed by the Central Government vide letter No.1-45020/11/97-1PS 1I dated 15.1.99,

S respondent being the Cadre Controlling Authority rightly took up the matter with the

8

apf:@licant relating to his deputation to BSF and the applicant has referred to the issue

(Jovernment However it is stated that this has no relevance with the present case

all§t out of context.

|

‘! ‘ - |
That with regard to the statement made in para 4.5, of the application, the

re;pondent begs to state that they are denied. As Rule 6(1) of IPS Cadre Rules, provide
r ct neurrence of the State Govt. to take an IPS officer on Central deputatlon thus
respd;ndent Vide fax message No.I-21016/1/2001-IPS.III dated 12.1.2001, had then

ee];ied the availability of the applicant for his Central deputation from the State Govt.

That with regard to the statement made in para 4.6, of the application, the

spcfndent begé to state that the same concerns the State Government and therefore

cessary submissions is required to be made by the State Government in this regard.

i
W )
| That with regard to the statements made in para 4.7 of the application,. the

spondent begs to state that it has no knowledge and therefore, is unable to offer any

‘\

c )mments in the matter.

___ respondent begs to state that the suitability of the applicant was considered for Central

%fo o ’lml%eijitation and he was found fit for deputation to BSF as DIG and accerdingly this

K. GUPTA) ™
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That with regard to the statements made in para 4.8, of the appliication, the .
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_ reépo}f\_ldent vide fax message No.I-21016/15/2001-IPS.III dated 10.8.2001 requested the

St‘ratezltGovemment to relieve the officer with instructions to report for duties to DG, BSF.

9.0 i That with regard to the statements made in para 4.9 of the application, the

|

re?;po;lndent begs to state that the prior consent of the All India Service officer for Central
de put].',ation is not required. As submitted in ‘preceding paras All India Service officers are

liablé to serve any where in India for the affairs of the State cadres as well as for the
}

aﬂ’airr of the Central Government.

!

lCi. || That with regard to the statements made in para 5.a, of the application, the

re?po%ldent begs to state that the post of DIG in BSF is already included in Schedule III of

IPS (]%l’ay) Rules, 1954 and, therefore, no further declaration of émy kind is required to be

’miideit{ The appointment of the applicant as DIG in'the BSF does not affect the career

pr‘)spll’_e!‘cts of the applicant. As the applicant is an All India Service officer, beside his
I '

i :
se1i1io'ri!‘ity in the cadre to which he belongs, he also has an all India seniority. A good
1

nqmb"flw of IPS officers much senior to the applicant i.e. belonging to 1979, 1980 and

1981 ﬁbatches are still serving as DIG at the Centre. As and when 1982 batch is

co mdered for IG level appointment at the Centre, the apphcant would also be considered

\
!
fOIt' theﬂ, said rank.

That with regard to the statements made in para 5.b, of the application, the

fam—y
fum—y

res\1 1' dent begs to state that F.R. 15(a) of the Financial Rules and Supplementary Rules //
not attracted in the matter. The applicant has been taken on Central deputation under
| | | |

Rulefj_i of IPS (Cadre) Rules 1954. Proviso to Rule 6(2) of IPS (Cadre) Rules, 1954 inter-

aha prov1de as under:-
i
:
|
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“Provided that no Cadre Officer shall be depnted under sub-rule(1) or sub rule(2)

to a post (other than a post under the Central Government or under a company, .

e

' or substantially owned or controlled by the Central Government) carrying a

| prescribed pay which is less that, or a pay scale the maximum of which is less

than, the basic pay he would have drawn in the cadre post but for his deputation.”

T ¢ deputation of application as DIG in BSF is strictly in accordance with the above said

i
|

i
i
F
(AM 73) DG/ADG, Meghalaya has been taken on deputation as IG i in the BSF There
;1

are umpteen number of precedents of this nature. All India seniority is maintained in the

ripura has been taken on Central deputation as IGP, CRPF. Shri B.K. Dey, IPS

rr‘natter of promotlon at the Centre whereas State seniority is maintained in the State. The
j
pay of the applicant which he is gettrng as IG in the state shall however be protected on

—_—

1deputat10n as DIG in BSF. He will, therefore not suffer financially,

| T ——

![12. That with regard to the statements made in para 5.c to 5.e of the application, the

irespondent begs to state that necessary submissions have already been made in the

~ #l(Cadre) Rules, 1954. Proviso to Rule 6(2) of IPS (Cadre) Rules, 1954 enables the Central

Government to take an IPS officer on Centra] deputation under the Central Government,
!l carrying a prescribed pay which is less than or a pay scale the maximum of which is less
ﬂi than the basic pay he would have drawn in the cadre post but for his deputation. No IPS

officer of applicant’s seniority has yet been appointed as Inspector General at the Centre.

\l Even IPS officers of 19 1980 and 1981 batches are posted as DIG at the Centre. Such

RN

association or body of individuals, whether incorporated or not, which is wholly 7

! _ .
“atutory provisions. In the past also, Shri K.T.D. Singh, IPS(MT:74) who was DG& o

!ipreceding paras. The applicant haSrbeen taken on deputation under Rule 6 of the IPS |

:, a deputation does not amount to reduction in rank as a punishment. Therefore it does not
ney) :
J P'I‘lbbontravene the provrsrons of Article 311 (2) of the Constitution of India.
FIE
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13. ‘ That with regard to the statements made in para 5 (f) and 5 (g) of the application,

th&e respondent begs to state that the necessary orders appointing him as DIG in BSF in

thL: n!gtme of the President would be issued only on his joining the post of DIG in BSF on
d?puﬁ:ation. So far only the Government of Manipur has been requested to relieve the

oifﬁc’é-r for taking up his new assignment, as DIG in BSF vide this Ministry's fax message
No. 1-21016/15/2001-IPS.I1I dated 10.8.2001. The deputation of the applicant has been
’!pprbved by the Central Government as would be seen from Annexure A9 (page 28).

|
14. | That with regard to the statements made in para 5 (h) of the application, the

respondent begs to state that this concerns the State Government and necessary

£ubfnission in this regard is required to be made by the State Government. However, it is

-

stated that Central Government -and the State Government have already passed orders

‘ ' _
"abof it deputation of applicant vide Annexure A-9 and A-10 respectively.

15 That with regard to the statements made in para 5., of the application, the
res pondent begs to that that they are devoid of merit. The applicant has been taken on
Cefhtral deputation under Rule 6 of IPS (Cadre) Rules, 1954, which provide for Central

de%mtation of IPS officers. The applicant being a member of All India Service is liable to

_‘ se}ve all over India and as such his prayer for staying orders of his deputation are devoid

ofmerit and deserves to be rejected. It is further submitted that the post of DIG in BSF

is very prestigious and it will not in any way make the applicant suffer from disgrace and

j.

himiliation. The deputation does not amount to demotion and degradation or reduction

| o
| in rank. In no way this can be termed as punishment. An AIS officer can be punished

~._only in accordance with the procedure laid down under AIS (D&A) Rules, which

0
(e Go )| -
V. X. GU p“mpxowdes for opportunity to be given to such delinquent officer to defend himself. This is
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lin the applicant's case. He is making hypothetical presumptions, which does not

¢ any consideration.

That with regard to the statements} made in para 6 of the application, the

pondent begs to state that the applicant has filed the present 0.A. without exhausting

the admmlstratlve remedies available to him by way of making a representation to the

| Government through Government of Manipur. As such, the OA is liable to be

ssed on this ground alone.

That . witﬁ regard to the statements made in para 7, of the application, the

ndent begs to offer no comments.

That with regard to the statements made in 8 & 9, of the application, the

ndent beg to state the relief and the interim relief sought by the applicant are devoid

of merit and deserve to be rejected.

That with regard to the statements made in para 10 to 12 of the application, the

yondent begs to offer no comments.

That with regard to the statements made by the respondent in the preceding paras,

the ‘OA filed by the applicant is totally devoid of merit and deserve to be rejected.

ble CAT is accordingly requested to dismiss the same with cost.
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" VERIFICATION

I, VK. GUPTA, Desk Officer, Ministry of Home Affairs, New Delhi being

au horised do herby solemnly affirm and declare that the statements made in this written

staternent are true to my knowledge and information and I have not suppressed any \/‘/

mgtel“r'lal fact.

And [ sign this verification on this 29th day of November, 2001, at Delhi.

v DEPONENT
(3ﬁf° o !
V. K, G':JIP'I’ )‘
7og wlamiy
| Desy. Officer
| TEBEILE!
1, ’ Mipistry of Home Affairg
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To HOME NEW DELI

INFQ  SHRL G K piL Lnl JOINT SI‘ CRETARY (NE ),
MHA, NEW I)LLHI :

FROM C U\L\’HQSIONER (DP & AR) : ’ .
GOVT, OF MANIPUR, IMPHAL : R

NO. 4/ 62 /76 _1PS (BT ) IMPHAL :'23 -02 <2001

~———— ‘ -

HETER YOUR FAX MESSAGE NO. 1 - 21016 /172001 ~IPS ~ Ill DT.12-01-

"”;I I(I‘(,. THE PLACEMENT QF THE: SLRVI(.LS OF SHRI, ROMENKUMAR

GINGH LIPS ( MT: 82) WITH THE CENTRAL GOVT. ON DEPUTATION.

IN SUPERSESSION OF OuR EARLIAR MESSA GES THE GOV, OF

SANIPUR HF_'REEBY PLACES 11 SERVICES OF bHRI RO\U:NI&UMAR

S (MT: 82 )AT THE DISPOSAL OF THE GO VT, OF INDIA FOR
TING ON ¢ LNIRAL DEPUTATION AGAL

S e

NST ANY SUITADLE POST.
— — -

f// /7

(. I’HARA'I SINGII)

’[ﬁ) &Q,jO/

COMMIISSIONER (DP & AR )

GOV, OF NA NIPUR

wis mf‘mﬂ
iH«} Cificer
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The 2" January, 2002.

! o
R a5 gg\
- IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ‘3 ,
| GUWAHATI BENCH, GUWAHATI. &5
L4l IF e @ | o

Coni © " ""QRIGINAL APPLICATION NQ.320 OF 2001.

‘74.&3‘{ .  :
maw e - Shri A. Romenkumar Singh, IPS. ... Applicant
deffs. A sench o ‘
S ‘: - Versus -
, The Union of India and 4 others. dents.
INDEX OF DOCUMENTS FILED BY THE APPLICANT :-
SI . | Nomenclature Description of the documents Pages
No. | of documents From To
1 "1. | Rejoinder-affidavit Rejoinder-affidavit filed on behalf 1-10
},/ : of the Applicant. :
. 2. | ANNEXURE-A-39 Copy of the pay slip In respect of 11
-, | Dtd. 31-10-2001. the Applicant.
13 Notice given to counsel of the
Lo Notice Respondents about filing of the
Rejoinder-affidavit.

| .
én&lo.:— Above mentioned documents. - Besnol Loph.

i | (A. Bimol Singh)

' Dated, Imphal, | , Advocate for Applicant

< Advecats

‘\./
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI.

ORIGINAL APPLICATION NO.320 OF 2001.

IN THE MATTER OF — -

Shri A. Romenkumar Singh, IPS, aged about 52 yearts, S/o
Late A. Ibomcha Singh, resident of Keishamthong Ahanthem
Leikai, P.O. and P.S. Imphal, Manipur, last employed as |.G.P.
(Crime), Manipur at imphal, Manipur.
___ APPLICANT.
| - Versus -

1. The Union of India through the Home Secremy to the
Government of India, Ministry of Home Affairs, North
Block, New Delhi - 110001

2 The State of Manipur through the Pnnmpd Secretary
(Home) to the Government of Manipur, Secretariat, Imphal,
‘Manipur. |

3. The Commissioner (DP), Govemment of Manipur,
Secretariat, Imphal, Manipur. -

4. The Director General of Police, Manipur, Imphal.

5. Shri MK. Das, IPS, .G.P. (int.), Manipur, imphal.

Responden

AND IN THE MATTER QF -~
Eurther Rejoinder-affidavit of the Applicant

In reply to the Written Statement of the Respondent
No.1 dated 29-11-2001 :

I, A. Romenkumar Singh, IPS, aged about 52 years, now working as
IGP (Crime) in the Manipur Police Department, resident of Keishamthong
Ahanthem Leikai, P.O. and P.S. Imphal, Manipur, do hereby solemnly affirm
and state as under -

1. That, | am the Applicant in the above-noted Orighat Application, and |
am well conversant with the facts and circumstances of the caese. | have
peruéed the Written Statement submitted on behalf of the Respondent No.1
and the Annexure thereof which is said to be a fax message dated 23-02-

Qe
Commissio ner,{/ ;\y

Manipur.
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2001. | do not admit the coirectness of the pleadings of the Respondent No.1

‘made in the said Written Statement, save and axcapt those which are
j specifically admitted herein below to be true or correct and which are not

contradictory to or inconsistent with my pleadings in my application dated 16-
08-2001 as well as in my Rejoinder-Affidavit dated 01-09-2001 in tepiy to the
show cause reply of the Respondents No.2 - 4.

2. That, with reference to ‘Background of the case’, shown In the Written

-Statement of the Respondent No.1, it is not admitted that a Member of the Al
India Services particularly in the case of a joint cadre like the Applicant is

liable to serve any where in India for the affairs of the Union of india
unconditionally or without complying with the provisions of the relevant ndes

- or in contravention of the law including the Constitution of India.

2.1,  That, it is true that 40% of the State: cadre Officers in the Senior Duty

‘Posts are for Central deputation quota. At present there are 37 senior posts

under the Government of Manipur, as provided under the {PS(Fixation of
Cadre Strength) 14" Amendment Regulations 1998 as per nofification of the
Gowt. of India, Ministry of Personnel, PGP&P (DPT), vile GSR No.194E

‘dated 20-04-1998.

Out of the 37 Officers holding the 37 Senior Posts of IPS under the
Manipur Govt., there are 16 of them on Central deputation. These 16 officers
constitute more than 40% of the total cadre strength of Manipur. Their names

.are given below :-

1) Shri Anup Kumar Parasar.
2) Shri Ashok Raj Maheepathi.
3) Shri Rajendra Kumar.
4) Shri A.B. Mathur.
S) ShriJ.C. Dabas.
6) Shri Khinla Ram.

~7) ShiiK.Kanan.
8) Shri Shambhu Nath.
8) Shri Santosh Macherla.
10) Shri Rahul Rasgotra.
11) Shri Arvind Kumar.
12) Shri Anish Dayal.

. o I/‘a’]{ﬂ@
- Qath Commissionere/; w)

Manipur.
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18) Shri Y. Joykumar Singh.

14) Shri N. Shyamananda Singh.

15) Shri Shaheed Ahamad.

16) Shri Pramod Asthana.

Over and above the above-named 16 Officers who are still on Central
deputation with their prior consent, 4 other officers holding Senlor Posts under
the Manipur Govemnment have given their consent for Central deputation, and

 their deputation is leamnt to be now on the pipeline. Their names are given

below :-

Shri C. Peter Nganhanyui.
Shri P.M. Goud.

Shri L.m. Khaute.

Shri Anand Prakash.

s ON =

2.2. That, itis submitted that Rule € of the IPS(Cadre) Rules 1954 Is to be
read with Rule 9 of the IPS(Pay) Rules 1954 and not in isolafion. The concept
of deputation is, now, well settled and no more res integra. Rule 6 of the IPS
(Cadre) Rules 1954 Is silent about the consent of the IP8 Officers to be sent
on deputation under Sub-rule (1) and Sub-rule (2)(i). The Hon'ble Supreme
Court has held that the law laid down by the Supreme court is deemed to

“have been incorporated in the statues in absence of any contrary statutory

provision. As pointed out by the Apex Court of the country, “the concept of

| deputation is consensual and involves a voluntary decision of the employer to

lend the services of his employee and a comesponding acceptance of such

~services by the borrowing employer ; it also involves the consert of the

employee to go on deputation or not". Admittedly in all the cases of

'; deputation of the IPS officers serving under the Government of Manipur, the

Govemnment of India sought their consent before sending them on

| deputation ; some instances have already been annexed as ANNEXURES-

A22 and A/23 to the Rejoinder-Affidavit to show cause reply on behalf of the
respondentsNo.2, 3 and 4. In the present case, there is admittedly no

“consent of the Applicant as the employee in his Central deputation.

2.3. That, with 6peciﬁc reference to the latter part of the last paragraph of
the said ‘Back Ground of the Case’, it is stated that there is no Disciplinary

‘proceedings or Departmental Enquiry made against the Applicant or known
s0 far to have been contemplated against the Applicant so as to justify or

support any alleged ‘information that continuation of the Applicant in the State

" is not in the public interest'.

Qo) Jbﬁa
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24. That, had any such alleged information been given to the Union of
India adversely against and maligning the Applicant it would not be wrong to

“infer that it must have been manufactured and manipulated out of jealousy,

hatred or animosity by those who are inimical to the Applicant for his enwiable

service career very briefly narrated in paragraphs 4(1),(2) and (3) of the
- Application and also reflected in the D.O. letter of the former Chief Minister of
- Manipur dated 04-05-2001 (at ANNEXURE A<§ of the Application) and the
‘Manipur Govemment letter dated 22-01-2001 addressed to the Joint
- Secretary (NE) in the Ministry of Home Affairs, Government of india (at .

ANNEXURE A-S of the Applicaﬁon) It is unfortunate that the Applicant has
been found by the Central Government suitable for posting as DIG of BSF,

- which post is not equivalent in status, responsibility and rank to that of IGP of

iPS.

3. That, with reference to paragraph 1 of the Para-wise comments in the
said Written Statement, it is not admitted that the request made in the fax

message dated 10-08-2001 is perfectly in order and that it has been issued in
accordance with the provisions of all relevant rules as well as with the
guidelines/ principles laid down by the Apex Court.

4. That, with reference fo paragraph 4 of the Para-wise comments in the
said Wiitten Statement, it is denied that the promotion of the Appiicant as IGP
in the State was not in accordance with the promotion guidelines and that the

~ Respondent No.1 as the cadre Controlling Authority ngmytook up the matter
with the State Government.

itis also denied that the statements of the Applicant in paragraph 4(4)
of the Application have no relevance with the present case and that the

f Applicant has referred to the issue totally out of context.

itis submitted that those statements of the Applicant are quite relevant

- for showing the malafidfes on the part of the Respondent No. vitiating its
5 4

impugned orders.

5.  That, with reference to paragraph § of the Para-wise comments in the

- said Wiritten Statement, it will bear to relterate here that the State Government

communicated to the Central Government about the former's inability to

» Lo/l
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spare the Applicant's service at that stage, vide the former's letter dated 22-
* 01-2001 (at ANNEXURE A6 of the Application) and the mincing werds of the

former Chief Minister of Manipur in his D.O. letter dated 04-05-2001 (at

- ANNEXURE A-8 of the Application).

6. That, with reference to paragraph 8 of the Para-wise comments in the
said Written Statement, it is denied once again that the Applicant was found
~ fit for deputation to BSF as DIG when such deputation results in reduction in
his rank and compelling him to hold the post carrying lower scale of pay over
and above the loss of his status and responsibilities as IGP in the IPS.

7. That, with reference to paragraph 9 of the Para-wise comments in the
said Written Statement, it is denied that the prior consent of the All Indlit:
Service Officer holding the Senior Posts under the State Government for
service under the Central Government (or for Centrai deputation) is not
required. The further submission of the Respondent No.1 in this behalf will be
subject to the provisions of all relevant service rules and of the
guidglineslprinciples laid down by the Apex Court.

8. That, with reference to paragraph 10 of the Para-wise comments in the
said Wiitten Statement, it is denied that no further declaration of any kind
under IPS (Pay)Rules 1954 is required to be made merely because the post
of DIG in BSF is already included in Schedule lli of those rules, and that the
appointment of the Applicant as DIG in the BSF does not affect the career

prospects of the Applicant.

To the best of the Applicant’s knowledge, there is no al-india
Combined Seniority list in which he also has an all-india Seniority. Under Rule
3(2A) of the IPS (Pay) Rules 1954, "‘appointment to the selection grade and
post carrying pay above the time-scale of pay in the IPS shall be made by
selection on merit with due regard to seniority”. It may be that a number of
IPS Officers senior to the Applicant are still serving as DIG at the Centre as
~ those IPS officers senior to the Applicant may not be having the necessary
merit to be promoted as IGP by selection, while the Applicant by dint of his
merit was selected and recommended by the Screening Committee for
regular appointment to the Super-time Scale Post of IGP, as stated in
paragraph 4 of the Applicant’s rejoinder-affidavit dated 01-09-2001 in reply fo
the show-cause reply of the Respondents 2-4. He was promoted on regular

RJo1/2003
%ﬁ Commissioners(} )

Manipuf.

__—



6 - (&1

basis to the post of IGP, and his regular appointment as IGP is reflacted also
in his pay-slip issued by the office of the Sr.DAG(A&E),Manipur.

It is submitted that no question of the Central Government considering
the Applicant for |.G. level appointment at the Centre would arise when Rule 7
of the IPS (Cadre) Rules 1954 clearly provides that “A# 8ppointments to ¢cadre
posts shall be made in the case of a State cadre or a joint cadre by the State
Government concerned”, and that no such power has been conferred to the
Central Government or its officer.

A true copy of the pay slip No.177 chted 31-10-
2001 in respect of the Applicant is aftached as

ANNEXURE A-39.

Both the IPS (Pay) Rules 1954 and IPS (Cadre)Rules 1954 are
framed by the Central Government in exercise of its power undar Section 3 of
the All india Services Act, 1951 to regulate the recruitment and conditions of
service of the members of the All India Service. Therefore if and when
necessary, one set of rules may be read so as to supplement the other set of
rules. If there be any apparent conflict between two rules, the principle of
harmonious construction should be invoked for avoiding abeurdity and
anomalous resuit. An employee cannot be sent on deputation to the inferior
post except as a punishment after complying with the procedure prescribed
in the Article 311(2) of the Constitution of india. Therefore, for sending IPS$
Officers to a non-Scheduled post , i.e., post not inchuded in Scheduls Il of IPS
(Pay) Rules 1954, a declaration is required under Rule 9 of the IPS(Pay)
Rules 1954 for the posts not mentioned in the Schedule il ; and without such

declaration, it may not be possible to know the equivalent posts. As such,

declaration under Rule 9 of the IPS (Pay) Rhles, 1954 is for the purpose of
determining the post equivalent to the post hald by the IPS Officer in his
parent cadre/parent State before sending him on deputation. The IGP/IPS
cannot be sent on deputation to the post of DIG in BSF on the ground that
the post of DIG in BSF is already included in Schedule Iil of IPS (Pay) Rules
1954 inasmuch as law/statute/Rule cannot be interpreted in a manner which
shall counter the provisions of the Article 311(2) of Constitution of india and
also inasmuch as the post of DIG/BSF can never be said to be equivalent fo
the post of IGP/IPS.

R for/ami
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No doubt, an IPS Officer can be sent on deputation to a lower post on
his own Volition subject to the conditions mentioned in 2™ proviso fo sub-
rules(1) and (2) of Rule 6 of IPS (Cadre)Rules 1954. In such a case, there is
no question of punishment ; and hence provision of Article 311(2) of the
Constitution of india is not attracted. Therefore 2™ proviso to sub-rules (1)
and (2) of Rule 6 cannot be interpreted that an IPS Officer without his
consent can be sent on deputation to the inferlor post carrying less scale of
pay without following the procedure prescribed in the Article 311(2) of the
Constitution of India.

9.  That, with reference to paragraph 11 of the Para-wise comments in the
said Written Statement, it is denied that FR 15(a) of the Fundamental Rules
(not ‘Financial Rules’ ?) and Supplementary Rules is not aftracted in the
matter, and that the deputation of the Applicant as DIG in BSF is stricly in
accordance with the proviso to Rule 6@ of IPS (Cadre) Rules 1934
reproduced in the aforesaid paragraph 11. As stated hereinabave as well as
in the Application, the said Cadre Rules are to be read with the Pay Rules,
and under Rule 9 of the Pay Rules the post of IG of BSF which is specified in
Schedule-lll of the said Pay Rules is equivalent to the IGP of IPS not only in
status and responsibilities but also in rank and time scale of pay as shown in
the Application, which fact has not been denied by the Respondant Notinits
Wiritten Statement now under reply.

Since no relevant documents are produced, it cannot be affirmed
whether Shri K.T.D. Singh and Shri B.K. Dey have been taken on Centrel
deputation to hold posts lower in time scale of pay, rank, status and
~ responsibilities with their consent or on their request. Over and above, Shei

K.T.D. Singh,IPS (M.T.74) who was said to be DGP, Tripura and Shri B.K. |

Dey,IPS (A.M. 73) DG/ADG Meghalaya have not yet completed 30 years of
service for promotion to the Grade of DGP. It appears and it is apparently
_possible that their deputation was with their consent. Such cases of Central
deputation with the consent or on the request of the IPS Officers would not
serve as precedents to compel an unwilling 1PS officer to follow suit at the
cost of deprivation of his present rank, status, responsibilities and scale of
pay enjoyed by him while holding his State cadre post in the IPS. R is
accordingly denied that the Applicant will not suffer in those aforesaid
matters, altthough may not be ﬁnanciglly, by the impugned Central deputation.
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- 10.  That, with reference to paragraph 12 of the Para-wise comments in
the said Written Statement, the reply to the allegations/contentions of the
Respondent No.1 has been given hereinabave as well as in the Application. It
~is, however, denied that the Centrai deputation of the Applicant now

. impugned does not amount to reduction in rank ‘and that such a deputation
entailing reduction in rank does not contravene the provisions of Article
311(2) of the Constitution.

The expression “rank” in ‘reduction in rank’ has, for purpose of Article
311(2) of the Constitution, an obvious reference to the stratification of the
posts or grades or categories in the official hierarchy. it does not refer to the
. mere seniority of the Government servant in the same class or grade or

* category . Hence serving IPS Officers of 1979, 1980 and 1981 batches as
DIG at the Centre have no relevance with the present case for reduction in
- fank from |.G.P. to D.L.G.. It is an accepted fact that D.1.G. in BSF is inferior
in status, responsibility, rank and pay to the IGP/IPS and therefore a
 deputation of IGP/IPS to the inferior post of DIG in BSF shall deprive the

Applicant of his constitutional protection afforded to @ Govarnment servant

under Aticle 311(2) in relation to three major penalties of “dismissaF"
“removal and ‘teduction”in rank”

it cannot be gainsaid that the Central deputation of the Applicant
 involves or entails the reduction in his rank in cohtravenﬁon of the aforesaid
| provisions of the Constitution. It is also submitted that any rules made under
thé law enacted according to the provisions of the Constitution cannot
override the very provisions of the Constitution.

- 11. That, with reference to paragraph 13 of the Para-wise comments in the
said Written Statement, it is denied that any order appointing the Applicant as
-DIG in BSF in the name of the President could appropriately and legally be
issued only on his joining the said post on deputation, by way of putting the
cart before the horse. It is submitted that the question of joining the post for
duty would arise only after the necessary order of appointment to the post has
‘been issued.

12.  That, with reference to paragraph 15 of the Para-wise comments in the
sald Written Statement, it is denied that the statements made in paragraph
5(l) of the application are devoid of merit and that a member of All india
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Service is liable to serve all over India even in contravention of the relevant
rules and law including the Constitutional provisions. It is further denied that
the post of DIG in BSF is more prestigious than the post of IGP in IPS and his
Central deputation involving reduction in his rank, etc., will not in any way
‘cause disgrace and humiliation to him, that the impugned deputation does not
amount to demotion and degradation or reduction in rank, that in no way it
can be termed as punishment, and that the Applicant is making hypothetical
or undeserved presumptions. |

| By way of an instance to demonstrate the likelihood of the Applicant
‘suffering from disgrace and humiliation, it is stated that while the Applicant
was working as the IGP (Law & Order) from May 1999, Shri Kuwar
Bhopender Singh was in command of 6 Bns. of BSF as DIG/BSF, Manipur
Range. Shri K.B. Singh, DIG/BSF was then intimately associating with the
Applicant in the counter-insurgency operations in Manlpur from June 1999 to
October 2000, and he then was showing to the Applicant the due respect of
being his senior officer as the IGP(L&0). Shri K. B. Singh was promoted to
the rank of IGPIBSF‘ in October, 2000 and he was transﬁarred and posted as
IGP(Admn)/BSF HQ in New Delhi. in case the Applicant is to accept the
Central deputation as DIG in BSF, he is bound to work under the said IG/BSF
who was for more than a year working as DIG/BSF while the Applicant was
the IGP of IPS in Manipur.

it is accordingly submitted that nothing is more humiliating, disgracing
and demoralising for the Applicant (as also for other conscientious officers in
the disciplined forces) than the down-grading of his uniform, changing the
badge from the higher to the lower, reducing his rank and status, and
- constraining him to work under a junior who was earlier working as mentioned
above.

13.  That, with reference to paragraph 16 of the Para-wise comments in
‘the said Written Statement, it is denied that any administrative remedies,

' which are as efficacious, appropriate and spaedy as the reliefs sought for in -

the Application, are available to the Applicant by making a representation to
the Central Government through the Government of Manipur. It is accordingly
denied that any such remedies are available to the Applicant under the
_relevant service rules by way of his making such a representation, and that
- the Original Application is liable to be dismissed on this ground alone.
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14.  That, with reference to paragraphs 18 and 20 of the Para-wise |
cdmments in the said Written Statement, it is denied that the reliefs claimed \
by the Applicant as well as the Original Application are devold of merit and
deserves to be rejected.

15.  That, the Applicant submits that pleadings of the Respondent NO.1 in
the said Written Statement do not deserve any indulgence and consideration
of the Hon'ble Tribunal since the averments made in the said Witten
Statement are not verified in accordance with the provisions of Rule 12(2) of
the CAT (Procedure) Rules 1987 read with Order VI Rule 15 of the Code of
Civil Procedure, 1908. |

Dated,Imphal, 4. .Qo‘a’ e Kumanns Seadv
The 2"‘“ Jamuasy, 2002 . (A. Romenkumar Singh)
- APPLICANT,
VERIFICATION

The statements made in the forgoing paragraphs 1, 2.1, 2.3, 5, 8(1%

and 2™ sub-paras), 12 (except last sub-para), 13 and 14 .are true to my

| personal knowledge and those in the above foregoing paragraphs 2, 2.2,

© 2.43,4,6,7,8(3", 4" and 5" sub-paras), 9, 10, 11, 12 last sub-para) and 15

~ are believed by me to be true on legal advice, and that | have not suppressed
~ any material fact.

The ANNEXURE A-39 attached hereto is the true copy of the
corresponding Original. : '

1

\D;ated. imphal,
| The 2"l January, 2002. £. Rooncn Konans Seifd
- Drawn up by :- ( A. Romenkumar Singh) |
7. bursl Zop | PPLICANT.
Advocate. :

250

putisi il otecstie = ]
Solemniy.  Jirmed and sworn

OV 2
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.o » UL Rl el o | G 8 | o T W = B Y X ol
- 4 ' : MANTPUR “IMPIAL

. (PROV IS I b~N ﬁ\L/P AY /JLEAVEE / SALARYSL I P)

-38;3 Sl.No.(File No.) : 177 . . : . '

Co Kmployee Name D ALROMENKUMAR SINGH ) IPS | Design:I1GP,CRIME. ]

o ‘Dept/Office : POLICE OCPTTY, DaSe of 1ssue:31/10/2oog
g A

- ~~~~~~~~~~~~n—.~~-.~~~~~~~~~~~M»»»..u-v-.~~~~~~u~-,~-‘~~~~~~~~~~~‘~~~~~~~-.~~~ e N

-t Hef§he is entitled to draw pay/leave salary and allowances at the L r——
rates shown below from the dates specified, less already drawn.

Iladadadade et dede e K K RV P S

~~~~~~~~~~~~~~~~~"~~~~~~~~~~~~~~~~~~~~~~~~~~~~~

e BIO. DATAL } PAY/SALARY": FROM . FROM

‘ 01/0%/2001 / ;
1. SO e bbb e s e e e e e e e e s e 7SS T A NS 0t e e S e e e 4 e e s e b e e e o e o e oot 1 G b e e e e e e '
Zen.— ) l.Date of.Rirth 2 01/05/1949 L.d.time pay : 0.00 0.00 'uw
Y 1

C ! 2-Date of Inilial Appt, 3L /03/1975
“”RRB&{“S;({’;Lg;mgpﬁyindh/OFf/ng): rra,
R 4.0ate of Conllrmation 2AL/09/1907

2.0ubs. pay + 17400.00
S.01F1, pay : 0.00
4.8pecial payl 0.00

0.00 ANy
0200 ~——-

0.00 !
B.Praegent Pout, : : TG

o\ _ : S.8pecial pay?2 o 0.00 0.00 {_._:.
. 6.Post(ﬂdhoc/nff/negular), s REG. . 6.Personal pay 0.00 - 0.00 !
- 7.D0ate of App.in prsnt Post: 0L/03/199% 7.leave salary : 0.00 “0.00 |
e B.Pay Scale(Current) "D 18400-22400 G.0.A1low. f8342.00 ,_ . 0.00.).....
<1 7.Audit No L IPS-11(A) 9.Hou R.A1L 2. 10,0071 ——0.00 -+

]

]

t

]

]

]

[]

[]

]

]

[}

]

1]

]

[}

¥

]

]

_ ‘ ! 0.60 !
11.D0ate of Supcrannuation 0.00 | 0.00 |
‘12.Date of Nexl Increment i
15.M.C.A. Anonnt ' :
14.M.C.A Date '
1%

L5.M.C.A Recover !
Aty Y !
]
]
1
]
]
[]
[}
]
1
[]
]

¢ 16.M.C.A Instalment No

]
[}
]
)
t
[}
[}
]
[}
'
]
]
]
]
]
'
_ | :
M/AIS/178 i 10.8pl.C.All. : 750.00
28/02/200% ") li.city c. All. :
HARCH I 12.5pl.Duty*All.: 2425.00 0.0Q "=
i 13.Interim Relif: 0.00 0.00 :IUW
i 14.K1t Main. : 150.00
| l5.Galantary Aw : , 0.00
I 16.P.G.A :  750.00
: ‘
[}
[}
[}
1
1
1
|
)

!
:
)
]
:
i 10.G.P.F. &/C No.
)
]
[]
]
t
[

0
/

0.00 !
ok ok koK ALY

0.00 !
0.00 !

© 3 Te 34 pe 3e T TC Ome 24 te &

P 17.H.B2A Amoun 0 17.8.H.4 :  450.00 0.00 !
‘ a};s.n,a.a Date - /o 18.0.4.4A , 1 450.00 0.00 ! i
- : }Q.H.B.A Recovery _ ok SOk ok 17.P.M.A S 0.00 0.00 |

| 20.H.B.A Instalment No : 0 20.N.P.A i 450.00 0.00 !

' 21.Misc : ~0.00 0.007}

:~~~~~z~~~~~~~~~N~~;~~~~~~~;~~~N~~~~~~~~~~~~~l~23- Total ' Rs: 33167.00 ! 0.00 |-

rd
. : : o : By
%uun> v g Stop payment on : 01/03/2002 : nd
;Hn"Notes:m '

1. All allowancas as admissible on percentage or slabs basis of
pay from time to time.: : ’

2. Annual increment is allowed under rules on or after the date

“== . indicated in the last column on which the officer is on: duty.

*

pngio- GOE/PS/ B8
..h__?,_.

Sr.Accounts

W0

glﬁ
a
Y ST\ (-..wx.?") }

niany

Copy to : 1. Dept/Office ‘5<?0 e 1lop ((;“m*')

) . T ¢ , : " ¢ sy arpr iy 3.1_-1'-}“\ ' """"v
. 2. Treasury Officer o ?MA&QA"J , R

L JPO Y .o/ Wttt U AN ]
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AR
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o IN THE CENTRAL ADMINISTRATIVE TRIBUNAL < joF
GUWAHATI BENCH, GUWAHATL

ORIGINAL APPLICATION NO.320 OF 2001.

= - ShriA. Romenkumar Singh, IPS. ... Applicant
’ - Versus -

The Union of India and 4 others. .. Respondents.

| | Guwahati,the  Janpfuary, 2002.
: \ hs

1. . The Central Government Standing Counsel,
. Counsel for Respondent No.1.

i{ " Shri Shahiwala,

»+ Counsel for Respondents No. 2 — 4.

Subject .- Notice for filing rejoinder-affidavit on behalf of the

Applicant in answer to Respondent No.1's written
i statement.
Dear Sirs,
f I, the undersigned one of the counsel of the above named Applicant,
hereby give you this notice about his filing rejoinder-affidavit in answer to the
wntten statement filed by the Respondent No.1. A true copy of this notice and
also a true copy of the said rejoinder-affidavit with Annexure are furnished to

you herewuth for your use and ready reference.

2| ; Kindly acknowledge the receipt of a copy of this notice and also a copy of
tﬁe sald rejoinder-affidavit with Annexure by signing in the space provided
therefor hereunder and return this notice to me in original so that the same can

be presented to the Tribunal along with the original rejoinder-affidavit to-day.

Recewed a copy of this notice ‘ Yours faithfully,

and also a copy of the said re}omder-afﬁdavxt X .
wnth Annexure V. bevsedl Zoph

M ( A. Bimol Singh)
Central ovt. Standing Advocate for the Applicant
( Counse! for Res Wfo\

2.-g

Counsel for Respondent Nos.2-4.

A
\



